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 MR.  DEPUTY  SPEA.a:  There
 have  been  occasions  in  tnis  House
 when  I  have  had  to  adjourn  the  House
 for  five  minutes  or  so  because  the
 Minister  concerned  with  the  matter
 under  discussion  could  not  be  present.
 And  therefore  I  do  not  want  to  break
 from  that  tradition  to  discuss  anything
 where  the  Minister  in  charge  is  not
 there.  Of  course  it  is  not  his  fault
 because  nobody  could  anticipate  that
 we  would  reach  this  item  so  quickly.
 It  is  not  his  “cult.  And  therefore.  we
 postpone  rom  _..sion  on  this.

 5.40  brs.

 OIL  INDUSTRY  (DEVELOPMENT)
 BILL—Contd

 MR.  DEPUTY  SPEAKER:  How  we
 come  to  the  famous.  secret  Bill,  of
 Shri  D,  K.  Borooah  and  I  do  not  know
 whether  we  should....  (Interruption)
 Mr.  Shahnawaz  Khan,  a  bulky  man.
 a  prominent  man  is  there;  why  don't
 you  see  him

 SHRI  P.  ७.  MAVALANKAR
 (Ahmedabad):  How  did  he  know  that
 it  will  come  at  this  stage?

 MR.  DEPUTY  SPEAKER:  Any
 Minister  can  take  it  up,  it  does  not
 matter.  I  was  only  going  to  say,  this
 is  a  famous  and  secret  Bill  and  I  do
 not  know  whether  we  sha!)  discuss  it
 in  secrecy  or  we  shall  discuss  it  with
 our  tongues  in  our  cheeks  or  in  which-
 ever  way  you  put  it.  I  think  we  can
 take  it  up  and  discuSs  this....

 SHR!  S.  M.  BANERJEE  (Kanpur):
 Before  that,  let  us  have  quorum.  Sir.

 MR.  DEPUTY  SPEAKER:  Now,  the
 quorum  is  there,  Now.  Mr.  Shahnawaz
 Khan.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  Sir,  on  behalf  of  Shri  D.  K.
 Borooah,  I  beg  to  move:
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 “That  the  Bill  to  provide  for  the
 establishment  of  a  Boatd  for  the
 development  of  ofl  industry  and  for
 that  purpose  to  levy  a  duty  of  excise
 on  crude  oi]  and  natural  gas  and  for
 matters  connected  therewith,  be
 taken  into  consideration.”

 श्री  सू  लिमये  (बाका)  :  उपाध्यक्ष

 महोदय,  मैं  जानना  चाहता  हूं  कि  क्‍या  बुझा
 जी  ने  आपको  लिखकर  दिया  था  कि  उन  की

 जगह  पर  यह  बोलेंगे  ?

 MR.  DEPUTY  SPEAKER:  I  have
 understood  what  you  said.  We  see
 the  difficulty.  The  difficulty  with  me
 sometimes  is  that  I  have  not  only
 sympathy  but  also  empathy;  empathy
 goes  much  more  than  sympathy.  We
 can  read  into  the  mind  of  a  Member.
 It  is  a  fact  that  Shri  Borooah  has  not
 written  to  me.  But,  having  regard  to
 the  exigencies  of  the  situation  in  the
 House,  I  have  exercised  my  residuary
 powers  to  allow  the  Minister  of  State
 to  initiate  the  discussion.

 SHRI  S.  M.  BANERJEE:  If  you  read
 it  again  you  will  find  that  it  is  a
 further  consideration  of  the  motion
 moved  by  Shri  Borooah.  He  has
 already  moved  it  and  so,  it  is  a  con-
 tinuing  matter.

 MR.  DEPUTY  SPEAKER:  I  think  he
 only  moved  it.  I  do  not  know  whether
 he  has  made  a  speech.  But,  still,  if
 he  wants  to  enlighten  this  House  by
 speaking  on  it.  I  think.  we  should
 welcome  it,

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  OD.  K.
 BOROOAS):  Sir,  it  was  a  very  innocu-
 ous  Bill.

 MR.  DEPUTY  SPEAKER:  If  it  is
 innocuous,  why  do  you  call  it  ‘Secret’.
 Secret  is  an  unusual  thing.

 SHRI  D.  K.  BOROOAH:  It  Ie  innocu-
 ous  in  the  sense  that  it  only  wants
 to  impose  a  cess  of  Rs.  60.
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 SHRI  MADHU  LIMAYE:  I  rise  on  a
 point  of  order,  This  is  most  irregular.

 MR.  DEPUTY  SPEAKER:  You  can
 make  your  point  of  order.

 श्री  मधु  लिये  :  मेरा  व्यवस्था  का  प्रश्न
 है  ।  उपाध्यक्ष  महोदय,  मिनिस्टर  साफ  स्टेट
 बोलने  के  लिये  खड़े  हो  गये  कौर  मै  भी
 व्यवस्था  के  प्रश्न  पर  खड़ा  हो  गया  लेकिन  श्राप
 ने  मुझे  एन्टी सि पेट  कर  दिया  कौर  प्रभी
 इस  बोच  में  यह  शा  गये,  तो  श्री शाह  नवाज
 खा  का  क्या  हुआ,  उनके  भाषण  का  क्‍या  हुआ  ?

 MR.  DEPUTY  SPEAKER:  Now,  let
 us  take  it  a  little  seriously.  Now,  it
 has  been  a  very  unusual  day.  These
 kinds  of  things  never  come  frequently
 to  Parliament.  I  think  that  this  adds
 spice  to  Parliament.  It  also  reinforces
 that  Parliament  is  the  real  House.  You
 have  succeeded.  I  do  not  think  the
 Opposition  has  ever  succeeded  so  far
 as  it  has  succeeded  to-day.  It  has  been
 able  to  scuttle  the  entre  Supplement-
 ary  Demands  for  Grants  in  General,
 you  have  scuttled  the  Appropriation
 Bill,  you  have  56  scuttled  the  De-
 mands  for  Grants  for  Gujarat,  you
 have  scuttled  the  Demands  of  Pondi-
 cherry,  you  have  scuttled  the  Demands
 of  Ralways,  What  else  do  you  want?
 As  very  very  vigilant  watch-dogs  of
 this  nation,  you  have  done  your  duty.
 But,  it  hag  been  very  unusual  There-
 fore,  it  was  fortunate  that  the  Minister
 of  State  happened  to  be  here.  I  think
 he  had  some  premonition  or  had  some
 dream  last  mght  that  something  would
 happen  and  you  might  vote  it  down.
 The  who'e  thing  would  have  been
 scuttled  if  he  would  have  got  a  well
 earned  holiday.  Let  us  take  it  this  way.
 In  the  meamtime  the  senior  Minister
 has  come,  When  the  Minister  of  State
 makes  his  speech  and  the  senior
 Minister  comes  in  the  meanwhile.  The
 Minister  of  State  has  begun  his  speech.
 Then  comen  the  senior  Minister.  Let
 al‘  this  be  recorded  fer  posterity,
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 SHRI  0.  K.  BOROOAHR:  This  is  per-
 haps  the  only  way  our  names  can  be
 recorded  for  posterity.

 Sir,  thus  Bill  is  basically  a  very
 mnoceus  Bill.  As  the  hon.  Members
 by  now  have  known  its  maim  purpose
 is  to  impase  a  levy  on  the  crude  in
 order  to  provide  iunds  for  the  develop-
 ment  of  the  oil  industry  in  its  various
 ramuificatios,  Before  I  go  into  the  con-
 tents  of  the  Bull,  I  would  like  to  bring
 to  your  notice  only  one  point  which
 has  aroused  some  degree  of,  if  I  may
 say  so,  doubt  in  the  minds  of  the  hon.
 Members,  namely,  why  this  Bill  intro-
 duced  as  a  secret  Bill  As  you  know
 this  question  was  gone  into  by  the
 hon.  Speaker  and  then  he  gave  a
 genera]  ruling  that  this  Bill  is  a  Fin-
 ance  Bull  without  being  a  Money  Bill.
 Sir,  our  rules  provide  for  a  secret  Bill,
 In  fact,  fhere  is  one  precedent.  Why  it
 was  introduced  as  a  secret  Bill,  the
 reason  being  if  you  had  imposed  this
 tax  and  followed  the  regular  procedure
 of  giving  notice  of  three  to  four  days
 the  people  would  have  known  that
 such  and  such  tax  was  going  to  ke
 imposed  and  there  was  some  suspicion,
 that  partially  uf  not  wholly,  there
 would  have  been  some  evasion  of  this
 tax.

 Ordinarily,  that  doubt  should  not
 have  arisen  because  oil  is  mostly  in
 the  public  sector.  Four  million  tonnes
 of  crude  oil  is  produced  by  ONGC.
 So.  there  was  no  reason  of  ONGC
 avoiding  tax.  Three  million  tonnes  of
 crude  oil  is  produced  by  Oil  India
 which  is  again  50  per  cent  Govern-
 ment  and  50  per  cent  Burmah  Oil  Com-
 pany.  There  also  the  chances  of
 evasion  are  very  very  remote.  But
 we  have  one  small  thing—Assam  Oil
 Company—which  has  a  gmail  refinery
 in  Digboi  and  there  they  process  half
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 line  into  the  refinery  they  could  have
 avoided  imposition  of  Rs.  60  per  ton
 on  48,000  tonnex.  I  do  not  say  they
 would  have  done  it  but,  Sir,  there
 was  a  possibihty.  This  could  have
 been  done.  There  are  various  ways  of
 evasion  of  tax.  We  cannot  stop  all  the
 embezzlement  by  punishing  people,
 but  we  can  plug  the  holes  so  that  we
 could  prevent  evasion.  Therefore,  we
 thought,  as  a  measure  of  abundant
 caution,  that  we  should  take  special
 steps  so  that  there  was  no  risk  even
 a  remote  risk,  of  anybody  avoiding
 this  tax.  That  is  why,  it  was  intro-
 duced  as  a  secret  Bill  The  moment
 it  is  introduced,  immediately,  collec-
 tion  of  tax  starts,  50  that  there  is  no
 time  gap  during  which  somebody  can
 draw  out  some  crude  oi]  and  put  +
 into  the  refinery  This  is  one  aspect

 We  considered  this  matter  very
 seriously  and  we  did  not  want  to  take
 any  risk.  Even  :i  a  small  quantity
 was  avoided  may  not  be  48,000,  but
 10,000  or  5,000  it  would  have  been
 open  for  the  hon,  Members  to  ask
 ‘Why  did  you  not  take  abundant  pre-
 caution?’.  It  was  only  by  way  of
 abundant  precaution,  this  was  intro-
 duced  as  a  secret  Bill.  Otherwise,
 there  is  nothing  secret  about  it.  Tech-
 mically  speaking,  it  may  be  called  a
 secret  Bill  This  was  done  only  in
 order  to  avoid  delay  in  processing  and
 bringing  this  Bill  before  the  House.
 That  was  the  only  purpose.  l  hope,
 Sir,  now  it  has  become  public  Techni-
 cally,  under  the  Rules,  we  may  use
 the  word  ‘secret’:

 So,  Sir,  the  main  purpose  of  this
 Bill,  as  I  said,  ig  to  generate  some
 funds  for  the  development  of  the  oil
 industry,  in  all  its  ramifications.  Sir,
 thie  arises  out  of  what  the  Malaviya
 Committee  had  suggested  that  here
 should  be  a  fund,  which  should  be
 generated  by  levying  a  tax  on  the
 petroleum  products.  We  thought  that
 instead  of  levying  a  tax  on  the  pefro-
 leum  preducts  where  collection  would
 be  more  complicate?  and  the  chances
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 of  evasion  would  also  be  more,  the
 best  thing  was  to  levy  a  tax  on  the
 crude  oil  itself  so  that  collection  would
 be  easier  and  chances  of  evasion  of  tax
 would  also  be  ‘Nil’.  That  is  why,  in-
 stead  of  levying  this  tax  this  cess
 on  the  petroleum  products,  as  suggest-
 ed  by  the  Malaviya  Committee,  we
 are  levying  this  cess  on  the  crude  oil.
 This  is  the  basic  difference.

 The  second  aspect  is,  how  to  utilise
 this  money,  the  amount  that  will  be
 collected  on  the  basis  of  this  cess.
 Today,  we  are  producing  7  millon
 tonnes  or  a  little  more  than  that  The
 amount  that  woul@  accrue  annually
 would  be  Rs.  60  per  tonne  x  7  or  8
 milhon  tonnes  How  to  utrhse  this
 money?”  The  Malaviya  Committee
 went  into  the  question  The
 really  went  into  the  question  of
 on  shore  drilling  and  they  suggested
 that  Government  should  provide  ade-
 quate  funds  for  it.  Sir,  berause  of  the
 problem  of  non-availaility  of  crud>
 oil  and  the  high  prices  the  Planning
 Commission  made  an  allotment  of
 about  Rs.  700  crores  for  drilling  during
 the  next  five  years  So,  here  is  no
 dearth  of  funds  for  drilling.  But,  Sir.
 drilling  means  on  shore  drilling  of
 shore  drilling  would  also  be  accom-
 modated  mm  that.  The  basic  point  is,
 the  development  of  oil  industry  has  to
 be  undertaken  in  a  comprehensive
 manner  because  it  is  not  enough  if
 we  undertake  drilling;  it  is  not  enough
 if  we  undertake  exploration,  but  we
 must  olso  draw  the  oil  out  of  the  holes
 put  it  in  the  pipeline  and  then  get  it
 into  the  refinery.  Wherever  we  have
 struck  oil,  we  must  also  provide  for
 utilisation.

 Therefore,  we  thought  that  this
 amount,  In  addition  to  the  Rs.  700
 crores  already  made  available  to
 ONGC,  shoulg  be  made  available  with
 a  view  to  utilising  the  crude  that  we
 may  be  able  to  produce  in  this  coun-
 try.

 I  will  give  one  example.  Now  we
 are  striking  off  not  in  a  very  big  way
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 but  in  a  substantial  way—may  be  it
 might  develop  into  a  very  substantial
 big  way—at  Galki,  We  have  got  a
 well  there  dug  in  collabora-
 tion  with  Russian  experts.  As hon.  members  may  know,  a

 Russian  team  headed  by  their  Minister for  Oil  who  himself  ts  an  expert  visi-
 ted  the  site  there  ang  said  this  is a  very  prospective  area.  We have  struck  oi]  there.  The
 daily  production  would  be  50  ton- nes  a  day  The  average  in  this  country for  our  wells  is  only  20  tonnes  a  day, but  here  in  one  well  at  Galeki  we  are
 getting  50  tonnes  a  day.  Our  expec- tations  are  that  we  may  get  half  a million.  than  one  million  and,  may  be, 2  milhon  tonnes  also.

 The  problem  then  woulg  be  how  to ultlise  the  crude.  It  has  tu  be  carned to  some  refinery  or  the  other,  For  that ve  need  pipeline.  As  you  know,  the
 rresent  pipeline  irom  Naharkatia  ty
 Barauni  carries  only  5  million  tonnes. Sv  it  you  strike  oll  in  a  big  way,  you must  expand  the  pipeline.  lf  you  have {o  carry  about  8  millon  tonnes,  we need  about  Rs.  7  crores  for  expanding the  capacity  of  the  Pipeline  by  haviny booster  pumps,  then  the  crude  has  to  be
 air-conditioned  because  in  wynter  3t
 conceals  in  Assam  and  it  has  to  be
 heated  up  to  make  it  movable  along the  pipeline.  Where  to  find  the  Rs.  17
 crores?  It  is  not  enough  to  drill.  We
 have  also  to  get’  the  crude  on  to  the
 doorsteps  of  the  refinery.

 Then  it  may  be  that  we  will  have  to
 expand  the  refinery  capacity  also  to
 utilise  the  ofl.  If  members  from  Tri-
 Pura  were  here,  they  woulg  have  told
 us  that  gas  has  been  found  there.  The
 Minister  of  Mining  hag  announced  it

 even  before  I  did  in  Rajya  Sabha.  We
 are  getting  gas  1,00,000  cubic  metres  a
 day,  natural  gas.  That  is  enough  to
 Produce  0  megawatts  of  power.  This
 is  in  one  well  only.  We  are  drilling more,  How  to  utilise  the  gas?  It  must
 be  utilised  in  some  shape  or  other.
 That  investment  will  have  to  be  made
 immediately;  otherwise  we  will
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 have  to  flare  the  gas,  wast-
 ine  it,  I  am  =  sorry  §  to  say in
 India,  in  Assam  particularly,  we  have
 been  wasting  a  lot  of  our  gas  because
 we  do  not  have  the  resources  or  plans
 ty  utiuhse  the  gas.  Today  it  is  no
 longer  _  possible  to  waste  any
 assct  which  is  a  product  of  the
 petroleum  industry.

 Similarly,  we  are  now  striking  oil
 in  Bombay  High.  There  has  to  be
 expansion  of  offshore  drilling.  Now
 we  are  drilling  with  only
 one  rg.  We  are  going  to
 by  one  more,  a  big  rig.  Other
 companies  are  coming  there.  The  oii  has
 to  be  brought  to  the  share.  We  will
 have  to  buy  tankers  to  carry  the  oil.
 If  you  strike  oil,  you  must  also  make
 arrangements  or  utilising  it  by  pro-
 viding  financial  resources.

 Thereore,  we  thought  the  utilisation
 of  this  money  should  not  be  confined  to
 drilling,  but  the  other  processes  after
 ou)  has  been  struck.
 If  hrs.

 Now  gas  is  as  valuable  as  oil.  In
 fact,  in  many  West  European  count-
 ries,  they  consider  gas  as  more  valuable
 than  oil  because  it  provides  all  the  re-
 quirements  of  the  petro  chemi-
 cal  industry.  In  this  country, we  are  producing  fertiliser
 from  naptha,  There  are  two  plants,

 one  in  Nunmati  in  Assam  and  the  other
 the  Gujrat  Fertilisers  where  we  are
 using  natural  gas  and  converting  it
 into  fertilisers.  we  use  it  ag  feedstock
 forfertilisers.  Suppose  we  strike  oil  or
 gas  in  a  big  way  in  Tripura  we  will
 have  to  put  up  a  petro-chemical  comp-
 lex  and  even  a  fertiliser  plant  there.  We
 are  now  drilling  in  Jaisalmer  and  we
 may  strike  gas.  What  shall  we  do?  It
 has  to  be  converted  into  fertiliser  or
 petro-chemicals.  These  contingencies
 have  to  be  provided  for.  It  is  not  only  a
 question  of  drilling  for  oi]  or  getting
 oil:  you  must  also  provide  for  the  uti-
 lisation  of  of]  in  alt  {ts  manifestations.
 Gas  is  one  manifestation  of  oil.  What
 is  the  position  today?  Italy  is  buying
 natural  gas  from  the  Soviet  Union  and
 bringing  it  by  pipeline.  America  is
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 buying  77  a  large  way  natural  gas
 energy  from  Algeria,  Great  Britam  and
 France  too.  Japan  is  buying  from  the
 Gulf  areas.  We  must  make  arrange-
 ments  for  all  our  products.  Today  we
 are  flaring  very  valuable  natural  gas
 m  the  oil  fields  of  Assam.  It  is  a  sad
 sight  for  us  to  see.

 The  question  is  how  will  the  money
 be  utilised?  This  money  will  be  col-
 lected  and  put  into  the  consolidated
 fund  of  India  It  will  come  under  the
 contro]  of  the  Board  and  the  Board
 will  use  it  according  to  its  discretion
 ang  certain  norms  which  will
 be  fixed  by  the  Government
 Such  expenditure  will  be
 scrutinised  by  the  Comptroller  and
 Auditor-General  of  India  and  his  re-
 ports  will  be  submitted  to  Parliament
 every  year  It  will  thug  be  under  the
 financial  control  of  the  Public  Account
 Committee  and  Parliament

 The  Board  will  consist  of  thirteen
 members  Clause  3  deals  with  the  com-
 position  of  the  board  not  more  than
 three  members  to  be  appointeg  by  the
 Central  Government  to  represent  the
 Ministry  or  Ministries  of  the  Central
 Government  dealing  with  petroleum
 and  chemicals,  two  members  to  be
 appointed  by  the  Central  Government
 to  represent  the  Ministry  of  the  Cent-
 ral  Government  dealing  with
 the  finance;  not  more  than
 five  members  to  be  ap-
 pointed  by  the  Central  Government  to
 represent  the  Corporations,  belng  Cor-
 porations  owned  or  controlleq  by  the
 Central  Government  engaged  in  activi-
 ties  referred  to  in  clause  (k)  of  section
 (2)  that  is,  production  of  fertilisers  and
 petro-chemicals  not  more  than  two
 members  to  be  appointed  by  the  Cent-
 ral  Government  from  amongst  persons
 who,  in  the  opinion  of  the  Central  Go-
 vernmnent  have  special  knowledge  or
 experience  of  oi]  industry,  one  secre-
 tary  to  the  Board  The  Central  Gov-
 ernment  will  appoint  one  of  the
 members  representing  the  Ministry  or
 Minidtries  of  Petroleum  and  Chemi-
 cals  as  the  Chairman  of  the  Board

 There  hag  beep  e  complaint  that  with
 this  Bil]  the  Minsster  had  abdicated all
 powers.  As  regards  financial  allotment,
 it  os  only  meet  and  proper  that  the
 Minister  should  not  be  there.  I  find
 that  in  such  matters  at  us  better.  There
 are  representatives  from  the  Ministry
 of  Finance  as  well  our  Mimstry,  there
 are  also  five  representatives  from  cor-
 porations  who  have  experience  in
 these  matters  such  as  the
 ONGC,  Indian  Oil  Corpora-
 tion,  Fertiliser  Corporation  of
 India,  Petro-Chemical  Corporation,
 etc  We  have  two  petro-Chemical  Cor-
 porations,  one  in  Assam  and  another  in
 Gujrat  There  are  more  corporations
 of  this  type  and  we  can  have  five  from
 them  Two  of  them  would  be  nomi-
 nated  by  the  Government  of  India  As
 a  gesture  to  the  working  class,  I
 thought  one  of  them  shoulq  represent
 workers  One  of  the  leaders  of  the
 trade  union  movement  should  be  inclu-
 ded  because  I  want  that  the  workers
 should  be  imvolveg  in  the  development
 of  this  country  It  is  a  question  of  ab-
 solute  social  neceasity  In  this  country
 the  major  part  of  the  wealth  is  created
 by  labour  because  we  do  not  have  the
 technology  which  the  western  countries
 have  Just  8  per  cent  of  the  people
 grow  the  food  for  the  entire  people  of
 America  and  they  export  it  also  Here
 70  to  80  per  cent  of  the  people  are
 engaged  in  agriculture  So  in  this
 country  we  can  develop  only  with  the
 close  collaboration  and  cooperation  of
 the  working  class  If  labour  theory
 value  has  any  application  in  any  coun-
 try,  it  is  here  Therefore,  labour  should
 have  a  high  place  m  the  management
 of  our  industries

 SHRI  PRIYA  RANJAN  DAS  MUNSI
 (Calcutta-South):  It  should  be  a  labour,
 not  labour  leader  Leader  may  be  an
 MP  who  may  not  know  anything  of  the
 industry  If  he  is  unconnected  with
 the  industry,  he  may  even  spoil  it

 SHRI  D  K.  BOROOAH:  We  are  in
 Parliament  because  people  have  elected
 us  A  labour  leader  is  one  in  whom
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 the  working  class  has  confidence.  My
 experience  hag  been  that  labour  has  co-
 operated  with  us  and  we  have  been
 functioning  without  a  hitch.  I  am  only
 giving  an  assurance  here  that  out  of
 the  two  to  be  nominated,  one  will  be
 closely  associated  with  the  welfare  of
 Jabour.

 SHRI  NATHU  RAM  MIRDHA  (Nag-
 pur):  You  want  Rs.  1700.  crores  for
 expansion.  But  you  are  asking  for  only
 Rs.  48  crores.  Why  80  low?

 SHRI  D.  K.  BOROOAH:  We  have  al-
 ready  been  allotted  Rs.  700  crores  for
 oilfields.

 SHRI  NATHU  RAM  MIRDHA:
 When  you  need  Rs.  700  crores,  Re
 700  crores  is  nothing.  You  need  80
 much  money,

 SHRI  D.  K.  BOROOAH:  It  is  not  a
 question  of  allotment  of  money.  The
 capacity  to  utilize  that  money  has  also
 to  be  taken  into  account.  We  will  have
 to  builq  up  that  capacity.  We  have  to
 build  up  mechanical,  engineering,
 drilling  ang  pipe-laying  capacity.
 Therefore,  whatever  we  can  set  our
 heart  to  m  the  development  of  oil  in-
 dustry  in  all  its  ramifications,  we  will
 be  able  to  manage  within  this.  I  would
 like  to  hasten  slowly.  This  is  in
 addition  to  what  has  already  been  al-
 located.  ६  weuld  be  grateful  if  the
 hon.  Members  vote  more  money.  This
 i  only  a  beginning.  I  have  to  take
 into  account  the  over  all  picture,  the
 technical  capacity,  the  possibility

 a  ee fabricating  equipment,  the  possibility
 of  importing  equipment.  If  we  find
 we  can  go  faster,  certainly  the  House
 woulg  not  grudge  any  money,  because
 this  forms  part  of  the  strategy  of  sur-
 vival.  But,  as  I  said,  we  must  take
 into  aecount  our  capacity,  which  is
 of  a  different  nature  our  industrial
 capacity,  the  capacity  of  man-power
 and  various  skills,  because  oil  indus-
 try  is  a  very  complicated  industry
 where  you  require  from  welders  to
 drillers.
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 Therefore,  I  would  sum  up  by  say-
 ing  that  our  effort  is  to  build  up  an
 Oil  Development  Fund,  to  be  adminis.  '
 tered  by  a  Board  of  experts  in  which  |
 the  Minister  neeq  not  be  involved.
 Secondly,  whatever  allotment  of  funds
 Is  there,  it  has  to  be  dome  according
 to  certain  norms.  Whatever  money  is
 spent,  it  has  to  be  audited  by  the
 Comptroller  and  Auditor-General  and
 it  would  be  subyect  to  scrutiny  by,
 this  House  and  its  instrument,  name-
 ly,  the  Public  Accounts  Committee.
 Therefore,  I  would  suggest  that  the
 hon.  Members  might  consider  the
 accepance  of  this  Bill.

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  the  Bill  to  provide  for  the
 establishment  of  a  Boarg  for  the
 development  of  oil  industry  and  for
 that  purpose  to  levy  a  duty  of  ex-
 cise  on  crude  oil  and  natural  gas
 and  for  matters  connected  there-
 with,  be  taken  into  consideration.”

 There  are  two  amendments  to  this
 motion.  Are  they  being  moved?

 SHRI  C.  K.  CHANDRAPPAN  (Te-
 llicherry):  I  beg  to  move:

 “That  the  Bill  to  provide  for  the
 establishment  of  a  Board  for  the
 development  of  oil  industry  and  for
 that  purpose  to  levy  a  duty  of  excise
 on  crude  oi]  and  natural  gas  and  for
 matters  connected  therewith,  be
 referred  to  a  Select  Committee  con-
 sisting  of  15  members,  namely,
 Shrj  R=  Balakrishna  Pillai,  Shri
 Jyotirmoy  Bosu,  Shri  M.  Cc  Daga. Shri  Darbara  Singh,  Shri  Indrajit
 Gupta,  Shri  Shahnawaz  Khan,  Shri
 P.  G.  Mavalankar,  Shri  Shyamnan-
 dan  Mishra,  Shri  Piloo  Mody,  Shri
 Priya  Ranjan  Das  Munai,  Shri  Vaya-
 lar  Ravi,  Shrimati  Maya  Ray,  Shri
 Era  Sezhiyan,  Shri  R.  K.  Sinha  and
 Shri  Atal  Bihari  Vajpayee  with  ins-
 tructions  to  report  by  the  first  day
 of  the  next  session.”  (54). '
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 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai).  I  beg  to  move:

 “That  the  Bill  to  provide  for  the
 establishment  of  a  Board  for  the
 development  of  oil  industry  and  ior
 that  purpose  to  levy  a  duty  of  excise
 on  crude  oil  and  natural  gas  and
 for  matters  connected  therewith,  be
 referred  to  a  Select  Committee  con-
 sisting  of  twelve  members,  namely,
 Shri  8.  M.  Banerjee,  Shri  Ck.
 Chandrappan,  Shri  Madhu  Dandava-
 te,  Shr:  Jambuwant  Dhote,  Shr
 Samar  Guha,  Shri  Niral  Enem  Horo,
 Shri  Shahnawaz  Khan,  Shri  Janesh-
 war  Mishra,  Shri  Ajit  Kumar  Saha,
 Shri  Era  Sezhiyan,  Shri  Atal  Bihari
 Vajpayee  and  Shri  Shyamnandan
 Mishra  with  instructions  to  report
 by  the  first  day  of  the  next  session"
 (55).

 SHRI  PRIYA  RANJAN  DAS  MUN-
 SHI  The  hon  Mimster  said  that  m
 the  Board  40  members  would  he  tak-
 en  out  of  which  five  would  be  repre-
 senting  the  Central  Government  1
 want  to  know  whether  those  five  ure
 from  the  technocrats  from  the  Minis-
 try  or  the  general  administration  peo-
 ple.

 MR.  DEPUTY  SPEAKER  He  will
 reply  when  he  replies  to  the  debate

 Shri  Chandrappan.
 SHRI  C.  छू  CHANDRAPPAN  (Tel-

 licherry)’  Mr  Deputy-Speaker,  Sir,  l
 am  In  full  agreement  with  the  purpose
 for  which  the  Bill  has  been  moved  hy
 the  hon,  Minister.

 Broadly  speaking,  the  Bill  seeks  to
 set  up  an  Qil  Board  and  an  Oj]  In-
 austry  Development  Fund  for  the  de-
 velopment  of  the  ०]  industry  os  a
 whole  in  our  country.  Both  these
 are  provided  with  a  view  to  achieve
 self-rehance  in  matters  of  oil  and
 other  raw  materials  in  the  country’, But  I  am  not  very  enthusiastic  in
 welcoming  this  Bill  because  the  way
 in  which  thig  Bill  provides  for  the
 Board  and  ifs  approach  to  the  prob-
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 lems  of  oil  exploration  and  ofl  indus-
 try,  it  is  not  very  much  acceptable.

 36.6  brs.

 [Suk  Vasant  SaTHE  in  the  Chair]

 First  of  all,  the  hon.  Minister,  while
 Speaking  in  the  House  has  made  a
 welcome  asSurance  that  there  will  be
 representatives  of  the  workers  in  the
 Board  which  he  is  visualising  to  be
 constituted  under  the  Bill.  But  re-
 garding  the  Board  I  have  certain
 deubts  If  the  hon.  Minister  will  be
 able  to  convincingly  explain,  then  I
 will  have  no  quarrel  about  it.  As
 regards  the  Board,  ag  it  is  visualised
 by  the  Bill  and  the  powers  the  Board
 will  enjoy  |]  have  every  reason  to
 believe  that  if  will  be  a  haghly  bur-
 eaucratic  set-up.  It  has  got  enormous
 powers.  I  could  have  understood,  if
 in  the  other  part  im  relation  to  the
 functioning  of  the  Buard  the  Gov-
 ernment  were  more  clear,  then,  per-
 haps  this  danger  of  bureaucratic  func-
 tionine  of  the  Board  could  have  been
 avoiled,  By  that  what  I  mean  is

 that  the  Bill  seeks  the  development  of
 the  oi]  industry  a,  a  whole.  while  the
 hon  Minister  has  sufficiently  explain-
 ed  that  point,  he  has  not  emphasized
 that  there  will  he  prospecting,  that
 there  will  be  off-shore  drilling,  on-
 shore  drilling,  etc.  Apart  from  that,
 he  visualises  the  development  of  a  big
 complex  of  ०  industrv  in  our  coun-
 try  which  will  take  us  to  the  goal  of
 self-reliance

 I  am  not  an  oil  expert  But  I  try
 to  understand  what  happens  in  matters
 of  oil  exploration  in  other  countries.
 He  himeelf  said  that  the  Soviet  Union
 is  one  of  the  countries  which  has  de-
 ve'oped  oil  industry  in  a  very  big  way.
 Their  exploration  in  Siberia;  one
 can  sav.  it  is  classic  In  itself,  the  way
 they  have  done  it.  If  he  hag  the  chan-
 ce  to  read  the  book  called  “Glimpses
 of  Siberla”  which  is  available  in  our
 Library,  he  will  understand  how  great
 emphasize  they  have  laid  on  the  ques-
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 tion  of  oi  exploration,  prospecting
 and  drilling  of  oil,  ofl]  exploration  as
 such  with  all  the  other  surveys.  That
 hus  juter  proved  to  be  one  of  the
 most  vital  aspects  of  the  development
 of  oi!  industry.  I  am  not  underplay-
 ing  the  other  aspects  of  developing  the
 industiy,  But,  first  of  all,  when  you
 plan  to  develop  the  oil  industry,  the
 oul  utihsation  in  our  country,  you
 must  be  able  to  locate  where  the  oil
 is  available,  you  must  be  able  to
 explore  and  drill  the  place  where  oil
 is  located.  Only  then  the  other  ques-
 flon  will  arise,  whether  you  are  going
 to  utjhse  the  oil  properly.  I  think,  in
 this  uspect,  this  Bill  is  extremely
 weak  ‘That  is  my  first  criticism

 Here,  certain  questions  which  may
 rot  be  strictly  relevant  but  nonethe-
 less  rclevant  should  be  brought  to  the
 not.ce  of  the  House  You  spoke  of
 the  new  attempts  being  made  by  Gov-
 ernment  to  explore  oil.  We  ail  under-
 stand  becuuse  we  have  been  hearing
 Government's  policy  declarations
 every  day  In  the  recent  period  Gov-
 ernnunt  have  heavily  leaned
 on  the  multinational  corporations
 for  ml  exploration  and  _pros-
 pecting  in  our  country  It  i8
 onc  of  the  most  dangerous  as-
 pects  which  is  developing  in  our  eco-
 noms  hecause  oil  plavs  a  vital  role
 in  the  development  of  the  economy
 as  a  whole  [npn  the  recent  perio;!)  we
 have  witnessed,  in  several  parts  of
 the  world,  a  move  against  multi-nea-
 tional:  in  this  field,  Our  friendly  oil
 rich  country,  Iraq,  the  countrv  with
 which  we  have  deals  in  crude  oil  and
 other  things,  has  nationalised  the  oul
 industry,  That  means,  they  have  kick-
 ed  out  the  multi-nationals  from  the
 oil  scene  It  created  an  uproar  in  the
 internationa]  of]  world.  But,  strangely
 enough  it  is  jn  that  very  period,  when
 the  multi-nationals  were  thrown  out
 of  the  developing  oi]  countries,  India
 has  onened  its  gates  and  has  welcom-
 ed  with  red  carpets  the  multi-national
 corporations  to  our  country.  My  sur-
 prise  is  this.  Personally  also,  I  feel,
 the  hon.  Minister  should  not  have

 Oi}  Industry  BHADRA  II,  i896  (SAKA)  Oil  Industry  338
 (Dev.)  Bill

 been  the  person  to  lay  the  red  carpet
 welcome  those  multi-nationals  to  our
 country.  4  tried  to  understand,  within
 the  limitations  that  I  may  have,  as
 to  what  were  the  conditions  under
 which  he  was  inviting  the  multi-na-
 tionais.  How  ‘dangerous’  are  the  con-
 ditions?  I  would  not  use  more  harsh
 words,  I  do  not  say  you  have  leased
 our  country  to  the  multi-nationals,
 But  it  is  very  near  to  that.  Look  at
 the  long  term  agreements—30  years  or
 even  more,  the  Minister  can  correct
 me.  60,000  kms.  of  Indian  atmosphere
 will  be  under  the  surveillance  of  the
 multi-national  corporations  under  the
 agreement  that  you  have  signed.  It
 means  a  lot.  Multi-nationals  never
 came  for  oul  exploration  alone.  It  is
 invariably  and  inherently  connected
 with  espionage  and  sabotage.  It  hap-
 pened  in  countries  like  chile.  In  the
 name  of  helping  the  country  develop
 the  economy,  the  neo-colonials,  in  the
 shape  of  multi-nationals,  entered  the
 econom;.  I  must  warn  you,  about
 the  experience  of  Chile  where  the
 multi-national  Corporations  were  in
 the  field  of  copper.  That  experience
 should  not  have  been  forgotten,  But
 the  foregetting  is  very  costly.  I  think
 you  have  forgotten  that.

 Then  again,  coming  to  the  Bill,  how
 is  if  relevant  to  the  Bill?  I  under-
 stand  the  Government  will  argue  that
 they  went  to  the  multi-nationals  be-
 cause  they  did  not  have  the  technical
 know-how  and  the  money.  These  are
 the  two  arguments  There,  I  say  the
 Malaviya  Committee's  report  was  more
 forthright  and  more  correct  in  its  un-
 derstanding.  They  visualised  the  de-
 velopment  of  oil  exploration  in  a  very
 different  manner.  This  Bill  is  drafted
 basically  basing  on  that  report.  Thev
 said  in  their  report  was  that  empha-
 sis  should  be  on  the  prospecting  and
 drilling  of  oil  It  is  a  fect  and  I  do
 not  deny  the  fact  which  the  Minister
 Placed  before  the  House  while  he  said
 at  that  time  the  concept  was  only  io
 have  an  intensive  exploration  of  oil
 on  the  on-shore  and  now  what  is  add-
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 {Shri  C  K.  Chandrappan]
 ed  is  the  off-shore  drilling  and  mten-
 sive  efforts  in  that  line,  There  comes,
 May  I  use  the  expression,  the  cat  out
 of  the  bag  It  is  out  because  the
 entire  off-shore  drilling  has  been  sold
 away  to  the  multinationals  which
 should  not  have  happened  It  will
 not  happen  if  this  Bull  itself  would
 have  had  another  concept,  the  con-
 cept  which  was  rightly  stressed  in  the
 Wilaviya  Committee's  report  which

 said  that  we  should  give  emphasis  to
 the  dniling,  prospecting  and  other  as-
 pects  of  the  development  of  crude
 Here,  by  bracketing  exploration  and
 prospecting  with  ol  industry,  another
 sin  you  have  committed  also  and  that
 should  be  told  to  the  House  That  is
 the  petro-chemical  industry  or  any
 other  industry  connected  with  oil  It
 is  just  like  any  other  industry  hke
 steel,  mining  or  any  other  industry
 which  can  develop  on  its  own  legs  It
 can  compete  with  their  industnes  I
 will  not  agree  with  you  if  you  say,
 ‘No’,  It  can  compete  on  its  own  legs
 and  it  can  show  the  merit  It  can
 present  its  case  even  before  the  Pilan-
 ning  Commission  with  a  claim.  It  is
 an  industry  which  is  prospering.  So,
 it  can  claim  money  from  the  various
 governmental  bodies  including  the
 Planning  Commision  But  oil  pros-
 pecting  and  exploration  is  not  like
 that  I  am  sure  the  hon  Minister
 will  agree  with  me  when  I  say  that  this
 ig  a  highly  risky  venture,  oi]  explora-
 tion,  because  you  may  explore  in  the
 Arabian  coast,  but  no  result  But  you
 have  to  do  that  if  you  want  oil  and
 you  have  to  drill  every  possible  sedi-
 mentary  basin  or  the  possibility  to  see
 whether  oil  ts  available  or  whether
 gome  little  bit  of  crude  or  gas  will
 be  available  there  The  expenditure
 ig  inevitable  The  result  is  not  certain
 and  there  is  so  much  of  uncertainty
 If  you  go  by  the  experience  of  cour
 teles  which  have  developed  their  oil
 faduetry,  it  is  more  interesting  than
 reading  an  adventure  novel  the  way
 fm  which  it  was  done  This  aspect
 hes  been  lost  sight  of

 As  &  reault  of  that,  what  happened
 now  is  that  the  oil  development  fund
 will  be  claimed  by  the  petro-chemical
 industr)  and  various  other  industries
 connected  with  जा  and  only  one  of
 the  claumants  will  be  the  ONGC  for
 prospecting  and  exploring  oil  :

 MR  CHAIRMAN  Please  conclude

 SHRI  c.  K  CHANDRAPPAN
 Please  give  me  five  minutes  more
 There  may  not  be  many  speakers

 What  I  was  trying  to  tell  was  that
 the  ONGC  will  be  one  of  the  claimants
 along  with  the  fertiliser  industry,  the
 petro-chemical  complex  and  all  that
 They  will  clam  that  they  have  made
 wonderful  performance  and  profit  is
 there  After  these  are  judged  on
 the  basie  of  profits  I  am  not  costing
 any  aspersion  on  it  What  happens
 as  this  Even  the  Planing  Commus-

 gdh  will  ask  what  is  your  perform-
 ance?  What  is  the  result?  If  they  say,
 we  have  drilled  the  whole  of  Arabian
 Sea,  no  result,  they  will  say,  don’t
 drill  next  year,  no  fund  next  year
 That  will  be  the  gort  of
 answer  they  will  get.  This
 sort  of  bracketing  of  mdus-
 tries  with  ONGC  was  wrong  But
 this  Bill  give  emphasis  to  that  thing
 The  Malaviya  Committee  report
 mghtly  warned  Government  that  it
 should  not  be  done  hke  that.  This
 is  another  point  ‘You  talk  about  lack
 of  fund  But  whenever  fund  is  provi-
 ded,  what  38  the  result?  We  find
 Government  is  keeping  itself  awav
 from  taking  sufficent  and  proper  in-
 tiative  I  am  not  making  any  local
 issue  We  feel  very  strongly  on  these
 points  Government  should  have  tak-
 en  more  programmes  for  oil  explo-
 ration  Take  for  example  the  Western
 coast,  the  Kerala  coast.  Just  now
 my  friend  was  telling  about  Tamil
 nadu  There  are  reports  to  Govern-
 ment  regarding  possibilities  of  oil
 exploration  The  same  (४  the  case  in
 Tripura  also,  So,  that  is  there.  So
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 many  claims  are  there.  So  many
 possibilities  are  there.  Government  is
 not  in  a  position  to  spend  for  that,  So,
 the  Government  will  say,  we  will  give
 you  another  priority,  not  top  priority.
 But  my  feeling  is,  most  of  these  should
 have  been  given  top  priority  keep-
 ing  in  view  that  you  want  primarily
 crude  oil,  and  visualise  a  stage  where
 we  will  be  self-ralient  in  oil.  If  we
 have  enough  oil  then  there  are  many
 ways  open  to  our  friends  for  develop-
 ing  the  oil  industries  and  work  for
 their  development.

 Regarding  workers  representative  I
 have  moved  an  amendment  to  that

 effect.  But  if  you  move  an  official
 amendment  to  make  it  clear  that  there
 will  be  a  workers’  representative,  to
 make  way  for  een

 f
 ’  representation,

 I  think,  it  would  be™mnuch  more  than
 an  assurance  that  you  will  be  given  to
 this  House,  because,  the  hon.  Minis-
 ter  Mr.  D.  K.  Borooah  is  good.  He
 has  a  feeling  for  the  workers,  I  know
 but  may  be,  another  Minister  will
 come,  who  may  not  have  the  same
 feeling,

 SHRI  M.  C.  DAGA  (Pali):
 quest  the  Minister  to  include
 clause  in  the  Bill.

 I  re-
 that

 MR.  CHAIRMAN;  I  request  you  to
 make  that  point  when  your  turn
 comes,  your  name  is  already  there  in
 the  list.

 SHRI  D.  K.  BOROOAH:  So  far  as
 that  point  is  concerned,....

 MR.  CHAIRMAN:  Similar  points
 may  be  raised  by  others  too,  You  can
 reply  to  all  of  them  at  the  proper  time
 instead  of  replying  every  time.

 SHRI  C.  K.  CHANDRAPPAN:  There
 is  one;  amendment  in  my  name,  seek-
 ing  that  this  Bill  should  be  sent  to
 a  Select  Committee.

 I  know  that  with  all  the  technicali-
 ties  that  the  Governrhent  8  facing,
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 they  have  put  that  Bill  before  us  a
 few  days  back.  Otherwise  it  will  not
 come  into  operation  and  it  will  create
 a  difficulty.  Considering  the  fact  that
 we  are  dealing  with  a  vital  aspect  of
 our  economy,  if  we  have  a  little  more
 study,  it  would  help  the  Government.
 We  are  not  speaking  in  the  spirit
 of  opposition  for  opposition  sake  but
 it  would  help  the  Government  if  it
 is  sent  to  a  Select  Committee;  I  do
 not  Know  whether  the  Minister  can
 concede  that  point,

 Lastly,  you  may,  in  your  reply,  ex-
 Plain  how  You  &re  going  to  eliminate
 the  bureaucratic  functioning  of  this
 Board.  This  is  a  point  which  I  raised
 at  the  beginning,  Malviya  Commit-
 tee  visualised  a  Committee.  If  this
 is  done,  the  whole  constitutional  set
 up  of  the  Committee  would  have  been
 different.  He  visualiseqd  a  Commit-
 tee  headed  by  a  Member  of  the  Cabi-
 net  rank.  Here  I  am  not  saying  that
 this  Minister  or  that  Minister  makes
 a  difference.  It  can  make  a  difference
 only  if  a  bureaucrat  sits  in  judgment.
 Here  the  Bill  seeks  to  create  a  Board
 where  men  like  the  Secretary  of  a
 Ministry  will  sit  in  judgment  over
 everything  and  I  do  not  think  that
 will  create  a  congenial  atmosphere.

 These  are  some  of  the  reservations
 that  we  have  about  this  Bill  and  about
 the  purpose  of  the  Bill  for  achieving
 self-reliance.  For  achieving  that  pur
 pose,  to  set  up  a  Board  and  also  to
 raise  a  fund  is  a  welcome  proposal  of
 the  Government.  [  hope  that  the
 Minister  will  try  to  explain  these
 points,  particularly,  about  the  multi-
 national  Corporation  at  least  in  the
 long  run  as  to  what  ig  his  idea  about
 eliminating  the  Multi-national  Corpo-
 ration  from  the  sphere  of  ofl  indus-
 try.

 tt  शिवनाथ  सिह  16  शान):  सभापति
 जी,  यह  प्रायः  इंडस्ट्री  डेवलपमेंट  बिल  जिस
 भावना  से  यहां  पेश  किया  गया  है,  उस  भावना
 से  कार्य  रूप  में  साथा  जाय,  तो  जरूरी  है  t
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 [श्री  शिवनाथ  सिंह]
 इसमे  एक  आशका  जरूर  है  कि  हस  तरह  से

 हम  हर  इडस्ट्री  के  डेवलपमेंट  के  लिये  यदि  सेस
 लगाना  शुरू  कर  देंगे  तो  पब्लिक  को  हम  कितना
 अक्स  करते  जायेगे,  लेकिन  फिर  भ॑।  मैं  यह  कहना
 चाहता  हू  कि  राज  हमारे  देश  मे  शौर  तमाम

 दुनिया  के  प्रन्दर  जो  तेल  का  सकट  है  कौर  इस  तेल
 के  सकट  को  मीट  आउट  करने  के  लिये  झगर
 देश  के  रिसोर्सिज  को  बढाया  जाए  और
 हमारा  तेल  का  प्रोडक्शन  बढ़े  कौर  इसके  लिये
 अगर  सरकार  सेस  लगा  कर  अपने  'श्सोसिज
 को  बढाती  है  और  अपने  इस  का  इक् तीज
 करती  है,  तो  हम  इसको  एक  स्वागत  योग्य
 कदम  कह  सकते  है  ।

 इस  बिल  के  सबंध  में  मं  दो  तीन  बाते
 छोटे  दल  में  आपके  सामन॑  निवेदन  करना

 चाहता  ।  इस  बिल  में  आपने  यह  रखा  है  कि

 शक  बोर्ड  का  कास्टीट्यशन  होगा  और  बोह  के
 अन्दर  जैसा  कि  मेरे  पूर्व  वक्‍ता  ने  कहा  है  कि
 लेबर  के  आदमी  हो  सकते  है  ।  इलाज  (डी)
 में  आपने  यह  रखा  है  कि  दो  आदमी

 पैसे  होगे  जिन  को  गव्नेमेट  पाइन्ट
 कर  सकती  है  i  कसो  एक्सपर्ट  को  वह
 एुपाइन्ट  कर  सकती  है  कौर  जेवर  के  आदमियों

 को  भी  कर  सकती  है।  इस  सबंध  में  यर
 निवेदन  करना  चाहुंगा  कि  मगर  ग्रुप  का

 लेबर  को  गेप्रेजेन्टेगन  देना  है,  ता  सही  रूप  म

 शाप  उस  को  उं प्रेजेन्टेशन  दीजिये  ।  इस
 इलाज  को  रखने  से  लेबर  के  दिमाग  मे  यह
 ग्रा शका  उत्पन्न  हो  सकती  है  ति  उनके  आदमी

 रखे  भी  जा  सकते  हैं  कौर  नही  भी  रखे  जा  सात

 है  ।  इसलिये  जब  मत्ती  महोदय  जबाब  दे  तो

 यह  बताये  कि  झगर  इस  वक्‍त  प्रखर  ऐसो
 कलाम  नहीं  है,  तो  एमेडमेट  वे  मारफत  ऐसा
 कोई  स्पेसिफिक  प्रोविजन  वे  इस  मे  रखे,  जिस
 से  उनको  रेप्रेजेन्टेसन  मिल  सके  ।  श्राप  एक
 ही  सदस्य  लेबर  का  इसमे  रखें  लेकिन  इस  के
 लिये  सोचता  चाहिए  कि  यदि  श्राप  लेबर  को

 इसमे  एसोशियन  करना  चाहते  है,  तो  आप  इस
 में  साफ  तौर  से  रखिये  ताकि  उनमे  यह  भावना
 जागे  कि  उत्पादन  मे  उनकी  उपयोगिता  है
 शौर  इस  तरह  से  भाप  को  उन  का  सही  उपयोग
 करना  चाहिए  ।  पत्थर  श्राप  ऐसा  करेगे,  तो
 उनका  सहयोग  प्राय  सफलता  पूर्वक  प्राप्त
 कर  सकते  है  ।  झ्रापने  इसमे  ला  मिनिस्ट्री  के
 रिप्रिजन्टेटिव  रखे  है  फाइनेंस  के  रखे  है  भ्रमर
 सेन्ट्रल  गारनेट  के  रिप्रेजेन्टटिव्ज  रखे  है  1  यह
 सब  ऊपर  का  सिलसिला  है  शरीर  जा  मजदूर
 बहा  पर  काम  करते  है  उत  लोगो  को  इससे

 सतोष  नही  होगा  ।  इसलिये  फल  रे प्रेजेन्टेशन
 उन  का  मिल  इस  बात  की  तरफ  शाप  वात
 ध्यान  देना  चाहिए  ।

 सभापति  महोदय  शब  मझे  जा  खास
 तौर  पर  आबजेगशन  नजर  जाता  है  वह  इस
 बिल  की  बाजे  (७)  पर  है  1  इस  इलाज
 (6)  के  भ्रन्दर  यह  रखा  गया  है  कि  जितना

 भी  फल  इस  बोर्ड  वे  पास  होगा  जो  डेवलपमेंट
 फंड  के  ्  म  होगा  उसकों  आप  किसी  का
 श्वास  कर  सकते  है  1  इसमे  यह  दिया  ज्ञ
 है

 “(a)  making  grants  on  advanc-
 ing  loans  to  any  ou]  industrial  con-
 cern  or  other  person  who  is  engag-
 ed  or  35  to  engage  in  any  activity
 referred  to  in  clause  (k)  of  section
 a":

 इसमे  श्राप  संकलन  (2)  के  इलाज  (+)  को
 दखिय  ता  इसम  साफ  तौर  पर  लिखा  है  कि
 किसी  भी  प्राइवेट  इन्डिविजुप्रल  को,  जो  ज्ञापन
 का  काम  करता  है  उसका  एडवांस  था  लोन
 मिल  जायेगा  शौर  मुन  ब्रा शका  इस  बात
 की  है  कि  इसमे  जो  यह  कना जू  रखा  गया
 है,  उससे  पन  का  दुरूपयोग  होगा  |  स
 इलाज  को  सक्षम  रूप  से  मैं  श्राप  के  मामले
 रखता  चाहता  हु  और  उसका  जो  आरजे-
 कणनेब्िल  पार्ट  है,  वह  यह  है
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 हम  पब्लिक  को  टैक्स  करना  चाहते
 है  ।  लेकिन  उसके  साथ  साथ  हम  को

 यह  भी  देखना  चाहिए  कि  जा  घन  हम
 इस  तरह  मे  प्राप्त  सरे  उसका  दुरूपयोग  न
 हो  ।  जितने  फर्ज  हम  प्रायः  इडस्ट्री  के
 डिवेलपमंट  से  प्राप्त  करना  चाहते  है  या
 हम  को  प्राप्त  होगे  कही  ऐसा  न  हो  कि  जो
 लोग  ट्रायल  की  माक्रिथिंग  का  काम  करते  है
 उनको  इस  में  से  रुपया  दे  दिया  जाए।  इस
 तरह  यम  धन  क।  दुऋपयोग  होगा।  इस  कलाम
 से  घन  के  दुरुपयोग  की  आशका  हो  सकती
 है।  फर्टिलाइजर  की  कीमत  बढ़ी  t  प्राइवेट
 कार्य  का  इसक  पहने  से  ग्रा भास  हो  गया
 था,  उनको  मालूम  हां  गया  था  क्ष  दास
 दुगुने  होने  वाले  है,  यह  भी  ठीक  है  कि  रा
 मैटीरियल  जो  इस  मे  इस्तेमाल  होता  है
 उसकी  कीमत  भी  बढी  ह  लकिन  उतनी
 नहीं  बढ़ो  हैं  जितनी  फर्टिलाइजर  की  बढ़ी
 हैं  आर  उन्हांने  फर्टिलाइज़र  का  बहुत  भारी
 स्टाक  इकट्ठा  कर  लिया  आवर  नाइट  हाई
 बार  लिया  और  जैसे  हा  क़िस्मते  बढ़ो,  इस
 फर्टिलाइजर  को  उन् हान  बढ़ा  हुई  कीमती
 पर  बेचना  शुरू  कर  दिया  शोर  इस  तरह
 से  रोहा  क्यया  कमाल  ।  थर  कराने
 भाव  वाला  फर्टिलाइजर  नए  भावों  पर
 उन् हान  बेचा  ।  आप  इस  पर  निश् नन् नग  नही
 कर  सके  पुराने  स्टाक  का  प्र  न  भाव  पर
 बचने  की  आप  व्यवस्था  नहा  कर  मक्के  |
 यह  चोट  आपको  देखन।  चाहिए  थी  लेकिन
 आपने  देखो  नहीं  ।  यहा  भो  आपने
 कोई  फूल  प्रूफ  सिस्टम  नहों  झपना था  ।
 जो  महज़  प्राप्त  हा  उनका  दुरुपयोग  न  हो  पाए
 इसके  बारे  में  आपको  प्रावधान  करना  चाहिए
 था।  आपने  बताया  है  कि  जा  पैसा  आएगा
 वहू  किस  तरह  से  खर्च  होगा  भोर  उसके  बारे
 में  प्रा पने  क्लास  is  रखी  है।  प्रा पने  कहा
 है  कि  एक्सप्लोरेशन  के  लिए  प्रायः  प्रोडक्शन
 के  लिए  इसका  उपयोग  होना  चाहिए  ।
 साथ  ही  छापने  मार्किटिंग  एण्ड  ऊपर
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 एक्टिविटी  भी  रखा  है।  मैं  नहीं  समझता

 हूं  कि  मार्किटिंग  एण्ड  अदर  एक्टिविटीज  पर  यह
 खर्च  होना  चाहिए  आप  यह  टैक्स  एक  एक्सट्रा-
 झा डिन री  टैक्स  के  रूप  मे  लगा  रहे  हैं।  यह
 साधारण  टैक्स  नहीं  है।  जिस  तरह  से
 एक्साइज  ड्यूटी  बढाई  जाती  है  या  लगाई
 जाती  हैं  उस  तरह  से  इसको  आप  नही  बढ़ा
 या  लगा  रहे  हैं।  यह  स्पेशल  टैक्स  है  और
 स्पेशल  निडर  को  मीट  आउट  करे  ने  के  लिए
 बाप  नगा  गहे है।  यश  इसको  भी  बरदाशत
 करने  के  लिए  तैयार  है  लकिन  जिस  मुद्दे  को

 पूरा  करने  के  लिए  श्राप  इसको  लगा  72  है,
 उसी  भद्दे  पर  ड्राप  इसका  न्ब््च  करने  की

 भी  व्यवस्था  करे  दूसरों  पर  न  करे

 मायन  डिवलेपमैंट  का  जहा  ,क  सवाल
 है  इसमें  कैरोसीन  बायन  जाता  है,  फर्जी-
 लैइजर  आता  है  पेट्रॉल  कराता  हैं  डीजल
 जाताहै  7  अब प्राप  आपस  इडस्ट्री  पर  सेस
 लगान  जा  रहे  हैं।  गावों  मे  लोगों  के  दिमाग
 मे  मजदूरों  के  दिमाग  में  आशका  उत्पन्न
 हो  गई  है।  वहा  पर  लागा  को  कैरोसीन
 आयल  भी  नहीं  मिलता  है  लालटेन  या  ढिबरी
 जलान  के  लिए,  राशन ों  तक  करने  के  लिए,
 साप  पार  बिच्छू  आदि  से  अपनी  रक्षा  करने
 के  लिए ।  जितना  के  सीन  प्रायल  पैदा
 होत,  हे  उसका  दावा  हिस्सा  भी  ग्रामों  को
 नहीं  मिल  पाता  है  ।  महीनों  महीनों  तक
 वहा  इसके  दर्शन  नहा  होते  है  1  कहा  यह
 मिलता  2,  दिल्ली,  बम्बई,  मद्रास  कलकता
 आदि  बड़े  बडे  देश  के  शहरो  मे  बाप  देते  है  t
 वहा  इसको  कंजम्पशन  होतो  है।  अधिकतम
 हिस्सा  बम्बई  को  दिया  जाता  है  |  बहा
 कच्छ  भ्रच्छे  लोग  रहते  है  बहा  रौशनो
 करने  के  लिए  इसको  जरूरत  नहों  होतो  हैँ
 साथ  य,  बिच्छू  का  डर  नदी  होता  है,  रसाई
 पके  के  लिए,  उनको  कैरोसीन  प्राप्त
 चाहिए  होता  है,  इस  वास्ते  चाहिए  होता
 है  कि  कोयले  से  या  लकड़ी  से  खाना  पकाने
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 बहा  उनको  हू  बेटियों  के  हाथ  गये  हो  जाते

 हैं,  उनके  स्वच्छ  और  साफ  कपड़े  यदे  होने
 नही  चाहिए,  इसलिए  उसको  ड्राप  कैरोसीन
 घायल  देते  हैं  प्रौढ़  किसान  को  सबेरे  मे  रखते

 हैं।  स्टेट्स  क।  तेल  का  कोटा  प्राय  कम  करते
 जा  रहे  हैं।  मैं  प्रांय॑ना  करता  हूँ  कि  के  ।सोन
 इनायत  की  व्यवस्था  प्राय  गोवा  में  भी  करे,
 उनको  प्राय  प्राथमिकता  दे,  इसका  हिस्ट्री-

 न्म्यूशन  बहा  पर  भो  करे  |

 पन्त  में  मैं  यही  कहना  चाहता  है  कि
 झापने  फर्टिलाइजर  को  कोमते  भा  बढाई  उसके

 साथ  साथ  आपको  यह  भो  देखना  चाहिए
 का  कि  जो  पुराना  स्टाक  फर्टिलाइजर  का  पड़ा

 है  बह  पुराने  दामों  पर  हो  बिके  म्देड

 गवर्नमेंट  इसको  कंट्रोल  नहों  कर  पाई  ।
 आगे  मैं  चाहता  हू  कि  चाहे  कोई  विशेष

 कानून  के  जरिये  हो  लेकिन  मापकों  यह
 देखना  चाहिए  कि  जब  कीमतें  इस  तरह  से

 बढ़ाई  जाती  हैं  ता  जो  पुराना  स्टाक  होता
 है  वहू  प्रणाली  कीमती  पर  ही  बिके,  इसकी
 ब्ब्यवस्था  मापकों  करनी  चाहिए।  पुराने
 स्टाक  पर  बढ़ो  हुई  कीमतों  का  लाभ  आप

 प्राइवेट  कार्य  को  मत  जाने  सोणिए  ।

 नापने  बोई  में  सभी  गवर्नमेट  आफिस

 रखे  हैं,  कोई  एक्सपर्ट  या  पब्लिक  के  आदमी

 नही.  रखे  हैं।  अमरो  के  प्रति  देश  में

 लोगो  के  दिनों  में  जिस  प्रकार  की  भावनाएं

 हैं  व॑  रस्सी  से  छिपी  हुई  नहीं  हैं।  एक  घृणा
 की  भावना  है।  पब्लिक  के  प्राणी,  चुने

 हुए  आदमी  जब  तक  बोर्ड  मे  नही  लाए  जाएंगे
 बोर्ड  का  फकर्शानग  ठोक  रहो  होगा।  फाइनेंस,

 पेट्रोलियम  एण्ड  कैमीकल्ज़  तथा  दूसरी

 मिनिस्ट्री  के  दफतर  आपने  इस  मे  रखे  हैं  t

 उनके  प्रति  देश  से  सदभावना  का  वातावरण

 नहीं  है।  जस  में  पार्लियामेट  कौर  असैन्य-

 लीज  या  जो  लोकल  पब्लिक मैन  हैं,  उनको  भी

 शाम

 आपको  रिप्रेजेटेशन  देना  चाहिए  था  !

 जहा  कही  भाप  पब्लिक मैन  की  प्रसिस्टेंस  लेते

 हैं  वहा  घोटाला  कम  होता  है,  गड़बड़ी  कम

 होती  है  कौर  काम  ठीक  होता  है  1

 छापने  ईं डिग  कमेटी  का  भो  प्रावधान
 रखा  है।  बाड़  के  कुछ  मैम्बर  हो  स्टैंडिंग
 कमेटी  के  मैम्बर  होग  ।  इससे  कोई  लाभ  नही
 होगा  ।  स्टैंडिंग  वर्मेटीज़  में  एक्सपर्ट  लोग

 होने  चाहिये,  बहु  एक्सपर्ट  बाडी  होनी
 चाहिए।  स्टैंडिंग  कमेटी का  जो  भी  राय  होगी
 प्राचीन  को  वह  बाई  के  पास  है।  तो  जाएंगी  t

 इस  बस्त  बाई  को  जा  भी  राय  स्टैंडिंग

 कमेटी  से  मिले  बहू  एक्सपर्ट  श्रोपिनियन

 होनी  चाहिए।  इस  वास्ते  आपको  चाहिए  था
 कि  स्टैंडिंग  कमेटी  में  एक्सपर्ट  लोग  रहते  ।

 इस  बिल  की  भावना  का  मैं  समर्थन  करता

 हू  ।  कितना  चैक  शाप  सरकारी  झुमरा

 पर  रख  पाएंगे  कौर  कैसा  काम  र  पाएंगे
 उर्स।  से  इस  बिल को  हम  जज  करेगा।

 श्री  कार  Wo  बड़े  (खरगोन  ):  यह
 जो  बिल  लाया  गया  है,  इसका  मैं  समर्थन  करता

 ह्  इसका  उद्देश्य  जो  है  वह  बरच्छा  है  1

 उद्देश्य  मे  छापने  यह  कहा  है

 “it  is,  therefore,  proposed  to
 levy  by  way  of  a  cess  duties  of
 excise  on  crude  oil  and  natural
 gas  so  ag  to  create  an  Ol]  Industry
 Development  Fund  This  Fund
 would  be  used  exclusively  to  pro-
 vide  financial  assistance  to  the  or-
 ganisations  engaged  in  develop-
 ment  programmes  of  the  oil  indus-
 try  in  all  its  aspects  from  the  ex-
 ploration  for,  and  the  production  of.
 crude  oil  to  its  refining,  further
 down-stream  processing..."
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 यह  उद्देश्य  तो  अच्छा है।  इस  में  यह  'भी
 कहा  है  कि  घायल  इण्डस्ट्रीज़  में  जो  संस्था
 हैं  उन  को  मदद  देने  के  लिए  60  पे  टन
 का  सस  लगाया  है।  लेकिन  प्रभी  माननीय
 अन्द्रप्पन  जी  ने  कहा  --जो  मल्टी  नेशनल

 इंडस्ट्रीज होती  हैं,  जो  गवर्नमेंट की  का रपोरेशन
 सें  कम्पीट  करती  है  जिन  में  फारेन-पैसा
 लगा  होता  है,  उत  को  इस  में  से  क्‍यों  मदद
 देना  चाहते  है।  मैं  चाहता  हूं  कि सरकार
 इसके  बारे  मे  विचार  करे  t

 झ्रापने  बो  के  बारें  मे कहा  है  —_

 “The  Board  shall  consist  of  the
 following  members,  namely—

 “not  more  than  three  members
 to  be  appointed  by  the  Central
 Government....

 “not  more  than  five  members  to
 be  appointed  by  the  Centra]  Gov-
 ernment....

 “not  more  than  two  members  to
 be  appointed  by  the  Central  Gov-
 ernment  from  amongst  persons  who
 in  the  opinion  of  the  Central  Gov-
 ernment  have  special  knowledge  or
 experience  of  oil  indusiry".

 आपने  कहा  है  कि  ये  जो  दो  चेम्बर्ज़  हैं  ये मजदूरों
 के  व्यक्ति  होंगे--यह  भ्रमणी  बात  है,  लेकिन
 दो  ही  क्‍यों  रखे  ?  पाप  ने  यह  भी  कहा

 है  वि  इन  में  से  एक  व्यक्ति ऐसा  होगा  जो
 यूनियन  का  होगा,  लेकिन  दूसरा  व्यक्ति

 कहाँ  से  लेंगे  ?  मेरी  दृष्टि  में  तो  ज्यादा
 रखना  चाहिए  --आपने  स्वयं  क्‍यों  नहीं
 ww  का  कारण  क्‍या  है  ?  मेरे
 विचार  से  तो  भाप  केबारे  का  कांस्टीचशन'
 ह...  नहीं  है,  ऐसे  प्राप्ति हस  में  ज्यादा

 होंगे  चाहिए  t

 इस  में  भागे  कहां  गया  है  —
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 “where  an  oil  industrial  concern
 or  other  person,  in  breach  of  any
 agreement,  makes  any  default  in
 repayment  of  any  loan  or  advance
 or  any  instalment  thereof  or  in
 maintaining  its  or  his  obligations
 in  relation  to  any  other  assistance
 rendered  by  the  Board  or  otherwise
 fails  to  comply  with  the  terms  of
 the  agreement  with  the  Board  or
 where  the  Board  requires  in  oil
 industrial  concern  or  other  person
 to  make  immediate  repayment  of
 any  loan  or  adyance  and  the  con-
 cern  or  other  person  fails  to  make
 such  repayment,  then

 इसमें  जब  प्रापर्टी  की  हाइपौथिकेशन  हो
 गई  है  तो  श्राप  कहते  हैं

 “without  prejudice  to  the  provi-
 sions  of  sec.  69  of  the  Transfer  of
 Property  Act,  1882,  any  officer  of
 the  Board  generally  or  spetially
 authorised  by  the  Board  in  this  be-
 half  may  apply  to  the  court  for
 one  of  more  of  the  following  relief,
 namely:

 “for  an  order  for  the  sale  of  the
 property—pledged,  mortgaged,  hy-
 pothecated  or  assigned  to  the  Board
 as  security  for  the  loan  or  advance;

 “for  an  ad  interim  injunction
 where  there  is  apprehension  of  the
 machinery  of  the  eouipment  being
 removed  from  the  premises  of  the
 ०]  industria]  concern  or  other  per-
 son  without  the  permission  of  the
 Board”,

 यह  जो  अनलिमिटेड  अ्रथारिटो  रखी  गई  है
 कि  कोई  भी  ऑफिसर  कोर्ट  में  मूव  कर  के
 टच  कर  सकता  है---यह  तो  उचित  नहीं  है  t

 इसमें  किसी  रिवीजन  या  तगेलिट  प्रथा रिटी  का

 प्राचीन  नहीं  है,  सीधे  कोटे  से  जा  कर

 नीलाम  करा  देंगे,  इस  के  बारे  में  भाप  को

 विचार  करना  चाहिए  |  हस  में  ऐसी
 व्यवस्था  होनी  चाहिए  कि  एपेलेट  प्रधा रिटी
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 उस  पर  विचार  करे  प्रौढ़  बहू  मंजूरी  दे
 तब  कोर्ट  मे  जाना  चाहिए  ।

 ड  घायल  के  बारे  में  आप  ने  कहा
 है--

 ‘Crude  oul’  means  petroleum  in
 its  natural  stage  before  it  is  refined
 or  otherwise  treated  but  from
 which  water  and  foreign  substances
 have  been  extracted”

 इस  डेफिनीशन  के  बारे  मे  मुझे  कहना  है
 कि  इसमे  पेट्रोलियम  शामिल  है  क्या  ?  श्राप
 ने  जो  60  रुपये  टन  का  सेस  लगाया  है  क्‍या
 इस  का  पेट्रोलियम  और  कुंड  प्रायः  पर  असर
 पड़ेगा  ।  मैं  तो  यह  समझ  पाया  हु  कि  इस
 का  असर  जरूर  पडेगा,  ऐसी  स्थिति  म  हमारे
 जो  काश्तकार  भाई  है  जो  डीज़ल  कौर  जू
 आयल  का  उपयोग  करते  है  उन  के  लिए  बहुत
 महगा  हो  जायगा  ।  पूरा  ने  इस  में
 बही  भी  नहीं  बताया  है  कि  इस  वा  असर
 काश्तकारों  पर  क्ति ना  पडेगा  ।  राज
 किसानों  को  डीजल  मिलना  मुक्ति  हो  गया
 है  घौर  कब  जब  कि  शापने  सेम  बढा  दिया  है
 उसके  लिए  बहूत  ज्यादा  कठिनाई  हो  जायगी।

 फर्टिलाइजर  भी  महगा  हो  जायेगा  ।
 वह  कितना  महंगा  होगा,  उस  पर  क्‍या  असर

 पड़ेगा--यह  भी  ड्राप  ने  नहीं  बताया  |
 फशथ्लाइजर  का  दाम  बढ़ने  से  भी  गरीबों  पर
 असर  पड़ेगा-मैं  जानना  चाहता  हू  कि  यह  असर
 कितना  पहनेगा  ?  यदि  कोई  भी  असर  पड़ता
 है  तो  मैं  इस  का  विरोध  करता  हू  t

 मैं  पिछले  दिनो  अपने  क्षेत्र  मे  गया
 किसानों  ने  बहा  कि  60  रुपया  टन  सेस
 लगाने  से  डीजल  कौर  कड़  ट्रायल  ज्यादा
 महना  हो  जायगा।  हम  ने  कहा कि  शासन

 ने  सेस  लगाया  है  कौर  मह  पास  भी  हो
 जायगा,  लेकिन  मैं  कह  नहीं  सकता  कि  इस
 का  कितना  सर  पड़ेगा  ।  बाप  ने  अपने
 भाषण  में  यह  नही  बतलाया  है  कि  इस  का
 कितना  शहर  पड़ेगा  |

 पन्त  मे  मुझे  यही  कहना  है  कि  श्राप
 का  उद्देश्य  भ्रज्छा  है,  लेकिन  इस  का  नतीजा
 जो  होने  वाला  है,  बह  खराब  होगा  क्योकि
 किसानों  को  इस  से  बहत  कठिनाई  होगी  t
 इस  देश  में  किसान  ज्यादा  रहते  है  उन  को
 ही  ज्यादा  कठिनाई  उठानी  पडेगी।  इस  पर
 गम्भीरता  से  विचार  करना  चाहिए

 शी  मूलचन्द  डागा  (पाली  )  सभापति
 जी,  घायल  कौर  नैचरल  गेस  कमीशन  के  काम
 से  श्राप  को  सन्तोष  नहीं  हा  इस  लिए  बाप
 ने  बोई  की  स्थापना  करने  का  निश्चय  “Tr
 सब  से  पहले  तो  यह  देखना  है  कि  बोर्ड  पर
 खर्चा  कितना  होगा--हस  के  बारे  म  हरापन

 कुल  नहीं  बताया।  मैंने  सारे  बिल  को  पढ़ा
 है  उस  मे  यह  कही  नहीं  बतलाया  हैं  वि  बोर्ड
 का  एडमिनिस्ट्रेटिव  एक्सपेण्डिचर  क्ति ना
 होगा  ।  पायल  एण्ड  निकल  गस  कमीशन
 पर  कितना  खर्च  होता  था  और  इस  बोई
 को  बनाने  के  लिए  कितना  अक्स  लगाया  है  और
 उस  पर  पतिता  खर्च  पड़ेगा  ?  ग्रुप  ने  सिर्फ
 इतना  कहा  है  कि  सरकार  का  पर्पज  यह  था
 कि  हिन्दुस्तान  में  इस  प्रकार  की  शीघ्र
 करे  कि  कहा  कहा  पर  तेल  या  मैस
 मिल  सकती  है।  सवाल  एक्सप्लोरेशन  का  था,
 चाहे  जैसलमेर  हो  या  दूसरी  जगह  हो--
 कितनी  बस  कहां  से  मिल  सकती  है  कौर
 इस  लिए  बाप  को  ज्यादा  धनराशि  चाहिए,
 700  करोड  रुपया  लेना  चाहते  हैं।  मैं  पूछता
 ह--छाप  इतने  सालो  से  क्‍यों  चुप  रहे?  राज
 हम  कह  रहे  हैं  कि  हमे  तेल  का  एक्सप्लोरेशन
 करता  है,  गैस  निकालना  जरूरी  है,  लेकिन
 इतने  साल  क्या  करते  रहे  ?
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 are  से  अपनी  स्पीच  में  एक  बात  ऐसी
 कही  हैं  जो  मझे  बिलकुल  अच्छी  नही  लगी  ।
 श्राप  कहते  हैं  कि  पत्नी  को  वित्तीय  मामलों  से
 थलग  रहना  चाहिए--  हू  क्‍या  बात  है  ?
 राज  कल  शासन  करने  का  एक  नया  तरीक
 निकला  है  जिस  मे  कहा  जाता  है  कि  स्त्री

 महोदय  को  वित्तीय  मामलों  से  अलग  रहना
 चाहिए  मैं  कहता  ह  कि  पत्नी  महोदय  को
 वित्तीय.  मामलों  में  शामिल  रहना  चाहिए  ।

 हमारे  शासन  में  एक  काम  अवश्य  हवा  है--

 जहा  जहा  पत्नी  लोग  काम  नहीं  कर  सकते.

 वहा  बोर्ड  और  कारपोरेशन  बना  देते  हैं  1
 बाप  ने  इतने  सारे  इलैक्ट्रीसिटी
 बोर्ड  बनाये  है,  सब  घाटे  में  चल  रहे  है  ।
 शाप  कहते  हैं  |  क  श्राटोनामस  बॉडीज़  है,  इन
 के  मामले  मे  हमे  दखल  नहीं  देना  चाहिए  ।
 आप  के  पास  हर  साल  रिपोर्ट  आ  जाती  है--
 बस  काफी  है।  वें  क्‍या  करते  है,  क्‍या  नहीं
 बरते  हैं--कोई  देखने  वाला  नहीं  है।  जहां

 कॉम  नही  करना  वहा  बोर्ड  इस् टे ब्लिग  कर
 दिया  जाय  पब्लिक  मे  ऐलान  कर  दिया

 जाता  है  कि  राज  से  बोर्ड  बन  गया  है,  इस

 लिए  गैस  वा  एक्सप्लोरेशन  ज्यादा  हो  जायगा  ।

 यह  बात  मेरे  दिमाग  में  नही  बैठती  है।  मेरे

 विचार  से  तो  पत्नी  महोदय  को  खुद  देखना

 चाहिए  ।  मैंने  देखा  है  कि  राज  भी  78

 परसेन्ट  हमारा  रैवेन्य  इनकम  एडमिनिस्ट्रेशन
 पर  खर्च  होता  है  जो  कुछ  भाष  कमाने  है.  जा

 भो बरना  चाहते  है  उसमे  यही  होता  है  नि

 नौकरिया  कैसे  बढ़ाई  जाये,  प्राचीन  वह  क्‍या

 सलाह  देते  है?  ड्राप  को  एक  सेक्रेटरी  चाहिए,  एक
 बोई  का  चेयरमैन  चाहिए,  फिर  1  3  मेम्बरों  का

 टी  एड़ीए  का  खर्चा,  फिर  स्टीर्पारग  कमेटी
 उसके  सेक्रेटरी  की  पोस्ट--इन  सारी  बातो  में

 ही  खर्चा  हो  जाता है।  इस  सेक्रेटरी  की

 जगह  ढेर  लो,  एक  चेयरमैन  की  जगह

 ढढ  लो  पाच  हजार  रुपए  वाली  लेकिन  मैं  इसको

 ठोक  न्हीं  मानता।  आपका  एक  ही  है  कि

 घायल  एक्सप्लोरेशन  हो।  तो  प्रायः  इन्डस्ट्री
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 के  बारे  में  आप  क्या  ४रना  चहते  है?  जैसलमेर
 में  क्या  हो  रहा  है  ?  वहा  जो  काम  करने  वाले  हैं

 वह  जोधपुर  में  ”हते  है  ।  हाई ली  वह  साल  ने
 दा  तीन  महीने  वर्क  बारत  है  क्यारी  उन  पर  कोर्ट
 ध्यान  देने  वाला  नहीं  हैं  ।  श्राप  कहते  है.  असल-

 मर  में  बढ़ा  शोध  हो  रहा  है  लेकिन  बहा  शोध

 सवाल  ह  नही  है  क्या ५  ने  वहा  पर  उनके  रहने
 के  लिए  मवान  है  और  न  दूसरी  सुविधा  है  ।

 वह  मुश्किल  से  साल  में  तीन  महीने  ड्यूटी  पर

 जाते  है  और  उनको  सा रा  पैसा  मिलता  है  1

 झापने  एक  नई  योजना  बनाई  है  वि  एक

 बोई  की स्थापना  क॑  जायेगे  लेकिन  सारे  ब्रिज
 मे  एक  खूबसूरती  यह  हैकि  स्टेटमेंट  साफ

 आराव्जेबट्स  वही  नहीं  लिखा  है  वि  बोर्ड  की

 स्थापना  करना  चाहते  है।  झापने  कहा  हैं  जो

 असेट्ग  हैं  वह  णुप्रून्ड  स्कीम्स  पर

 यूटिलाइअ  होगे  ।  छापने  कही भो
 नही  लिखा  है  कि  हम  बोई  टस्टेब्लिग  कर

 गर  है  जिसकी  डयूटी  यह  होगी  |  बोर्ड  वा

 बसा  फार्मेसी  होगा  उसके  फैशन  और  ड्यूटी
 क्या  होगी  यह  सही  लिखा  है  स्टेटमेन्ट  साफ

 श्रावजक्ट्स  ऐंड  रिजर्व  मे  कही  नही  लिखा  हूँ
 कि  बोर्ड  बनाना  जरूरी  है  क्योकि  विपणन  फेल

 हों  गया  है  पहले  जो  मशीनरी  थी  वह  काम  नहीं
 कर  रही  है  t

 फिर  बोई  पर  जितना  खर्चा  होता  वह  नहीं
 लिखा  है  ।  सं  क्रिस  कप  देखे  उसमे  बोर्ड  बा

 फार मेंशन  लिखा  है  लेनी  उसमें  कौन  चेयरमैन

 होगा  जो  टेक्नीशियन  नही  होगा  ।  मुझे  बढा

 दुख  है  कि  जो  टैक्नोकेटश  है,  जो  एक्सपर्टस  है
 उनको  बाप  इसराइल  कर  देते  है।  जो  बोर्ड  का

 फार्मनेशन  है  वह  इलाज  (3)  मे  बाप  देखे

 The  Central  Government  —  shail
 appoint  one  of  the  members  refcr-
 red  to  in  clause  (a)  of  sub-section
 (3)  as  Chairman  of  the  Board?
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 मैंने  कहा  है,

 why  not  appoint  a  person  from
 among  the  above  who  in  the  opi-
 nion  of  the  Central  Government  has
 special  knowledge  and  experience
 of  the  Industry?

 लकिन  आपने  कहा
 “Not  more  than  three  members

 to  be  appointed  by  the  Central
 Government  to  represent  the  Minis-
 try  or  Ministries  of  the  Central
 Government  dealing  with  petro-
 Jeum  and  chemicals”.

 What  about  these  experts  who
 have  not  expert  knowledge  in  the
 industry?

 ate  चाहतें  हैं  जो  टिकते  क्रेबास  हो,  जो  रोके
 एक्सपर्टस  हो  बह  चेयरमैन  न  छपने  i  मै  ने  बार
 बार  कहा  है-  लेविन  आपने  लिखा  है

 “not  more  than  two  members  to
 be  appointed  by  the  Central  Gov-
 ernment  from  amongst  persons  who,
 in  the  opinion  of  the  Central  Gov-
 ernment,  have  special  knowledge  or
 experience  of  oil  industry.”

 यह  बडी  अजीब  बात  है  कि  जो  घायल  के  एक्स पट
 है  बह  शासन  मे  न  कराये  i  एक  तरफ  तो  आप  क  ह
 रहे  है  वह  बडा  अच्छा  कर  ?हे  हैं.  लेबर  की
 रिज्प्रेजंटेगन  देना  चाहते  हैं  फिर  जो  प्लायर

 एक्स पट  से  है  उनकों  आप  चेयरमेन  क्‍यों  नहीं
 बनाना  चाहते  है  ?  जो  उस  काम  को  जानते  नहीं
 हैं  उनकों  श्राप  चेहरा'  क्यों  बताना  चाहते  है?
 जो  टखनों क्र  दस और  एक्सपर्ट स  हैं,  जो  उस  काम
 के  लिए  शरवनी  जिन्दगी  देना  चाहते  हैं  उनको  बाप
 ऊपर  क्यों  नही  लाना  चाहते  है  ?  हमारे  बहू  तो

 जो  एक  काम  को  बही  जानते  बही  ऊपर  हराकर  बैठ
 जाते  हैं  कौर  वही  टेक्नो  किस  पर  भोर  एक्सपर्टस
 पर  हुकूमत  करत  है  ।  इसलिए  म्र॒प्राथना
 करें  रहां  हु  कि  यह  क्‍या  हो  रहा  हैं।  एक  छोटे!  सा
 काम  हैं  लेकिन  स्पंज  नहों  मालूम  ।  स्टेंडिंग

 काटी  'का  क्या  बज  होगा।  एक  छोटी सी
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 कमेटी  हैं,  एक  बोर्ड  बनाया  है  कौर  उसके  लिए
 आपने  लिखा  है  स्टैंडिंग  कमेटी  कोठी  इन्टरेस्ट
 किया  जायगा  |  क्यों  किया  जायगा  ?  श्रांलिर-
 कार  हम  लोगों  को  समझने  की  कोशिश  करनी

 चाहिए  |  शाबिर  जो  दिन  वर्क  हो  वह  श्राप
 चेयरम॑न  को  इन्दु स्ट  बारे  ।  जिसको  भाप

 फुल  टाईम  सैलरी  दे  रहे  हैं  उसको  यह  काम॑
 ग्रुप  क्यो  नही  देते  है,  स्टैंडिंग  कमेटी  को
 रूटीन  वर्क  देने  की  क्या  जरुरत  है  1

 लेबर  रिप्रेजन्टशन  के  बारे  में  जैसा  छापने  कहा
 है  उसके  लिए  शाप  एक  इलाज  लाईय  या  अपेक्षा-
 मेट  कीजिए  ।  छापने  जो  एश्योरेंस  दिया  है
 कि  बोर्ड  का  एक  मेम्बर  लेबर  का  रिप्रेअन्टाटब
 होगा  तो  मैं  समझता  हु  प्रापक  यह  एश्योरेंस
 काम  जायेगा  ।  एक  नयी  बात  होगी  ।  एक
 बात  और  है  कि  इसका  चेयरमैन  कोई  कौर
 बन  सकता  हैं  तो  फिर  झापही  क्‍यों  नहीं
 बन  जाले  ।  अगर  आप  नही  बनना  चाहते  तो
 बाई  क्यों  बनाना  चाहते  हो  |  बोई  की  जरूरत
 ही  क्‍या  है।  मैं  फिर  कहता  हु  जब  भाव
 इतना  रुपया  खर्च  करना  चाहते  है,  700
 करोड  भाप  को  ध्यान  से  मिलेगी,  और  रुपया
 भी  श्राप  लेना  चाहते  है  तो  बोर्ड  बना  कर
 ग्रुप  बचा  क्‍यों  बढाना  चाहत  है  1  मै  समझता

 हू  श्राप  को  ऐसा  बाम  नहीं  वारना  चाहिए।
 SHRI  SHYAMNANDAN  MISHRA

 (Begusarai):  Mr.  Chairman,  the
 Bill  even  today  has  come  almost  in
 8  secret  way.  None  of  us  was  pre-
 pared  for  this  subject  today  but,
 after  the  collapse  of  some  important
 items  on  the  Order  Paper’,  it  has
 descended  upon  us  much  too  sudden-
 ly,  probably  to  the  advantage  of  the
 hon.  Minister.

 SHRI  D.  K.  BOROOAH:  To  the
 disadvantage  of  the  Minister,  bée-
 cause  he  wag  not  here,

 SHRI  SHYAMNANDAN  MISHRA:
 In  the  first  place,  I  woyld  like  to  say
 that  it  is  against  the  recommendations
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 of  the  Review  Committee  in  a  very
 important  mafter.  The  Review  Com-
 mitteé  had  recommended  that  a  cess
 be  levied  on  petroleum  products  and
 that  all  the  accrurals  from  the  cess
 be  transferred  to  a  national  fund  for
 oil  explorafion.  That  was  the  spe-
 cific  recommendation  of  the  Review
 Committee.  The  rationale  behind
 this  special  fund  for  oi]  exploration
 was  that  in  this  industry  there  werc
 high  risks  and  uncertainties  involved.
 The  risks  in  other  Industries  are  not
 comparable.  But  it  beats  me  why  all
 these  things  are  being  lumped  to-
 gether  indiscriminately.  Why  should
 there  not  be  a  specific  fund  for  re-
 search  and  development  in  every
 industry?  That  is  what  is  done  when
 there  is  a  good  progressive  manage-
 ment  for  any  industry.  Of  course,
 oil  exploration  stands  in  a  differcnt
 category  and  on  a  different  footing.
 It  १8  a  special  kind  of  industry.  If
 it  has  to  stand  in  the  queue,  compet-
 ing  with  other  claims,  it  is  obvious
 that  this  industry  would  suffer  imme-
 nsely.  and  the  future  of  oil  explo-
 ration  in  the  country  would  not  be  very
 promising.  We  attach,  naturally,  a
 great  deal  of  importance  to  the  deve-
 lopment  of  oi]  in  our  country

 The  second  thing  that  strikes  me
 is  that  there  is  much  less  in  common
 amongst  the  industries  that  are  being
 joined  together  almost  in  a  kind  of
 forced  marriage.  What  is  the  com-
 ality  between  exploration,  refinery,
 fertiliser,  petro-chemicals,  the  chemical
 group  of  industries?  The  only  com-
 monality  is  the  personality  of  the  Mi-
 nister.  But  about  that  also.  I  am  a
 little  doubtful  whether  he  will  have  an
 effective  say  as  the  things  are  going.
 This  is  hound  to  affect  every  industry
 Individually.

 Oil  exploration  is  based  on  Earth
 Science—Geology,  Geophysics,  Dril-
 ling  Technology,  Crude  production
 technology.  The  discipline  or  science
 and  technology  required  for  refinery.
 fertiliser  and  other  industries  are
 20i4  LS—6,
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 completely  different.  To  put  these
 dissimilar  things  in  the  same  basket
 would,  to  my  mind,  be  doing  a  great
 deal  of  damage  to  all  these  industries
 individually.  One  would  not  under-
 stand  the  other  and  yet  have  a  say
 in  the  other.  The  member  concern-
 ed  with  one  industry  will  not  know
 what  the  other  industry  is  about.
 Yet,  he  will  be  poking  his  nose  into
 the  other  industry.  So,  an  ignorasnt
 man  would  try  to  have  his  say  in  an
 industry  in  which  he  is  not  concern-
 ed  in  an  expert  way.  Thereforé,  my
 submission  would  be  that  the  hon.
 Minister  should  think  even  et  this
 stage  whether  this  kind  of  a  forced
 and  disparate  marriage  should  be
 brought  about  of  all  these  industries.

 There  seems  to  be  the  Holding
 Company  idea  in  another  form.  It
 may  not  be  called  a  holding  Com-

 pany  as  such.  But  In  essence,  it
 represents  the  Holding-Conspany
 idea.  It  is  the  SAIL  many  times
 over.  We  have  had  the  taste  of  SATL,
 our  experience  with  regard  to  SAIL
 has  not  been  very  happy.  To  say  the
 least.  it  has  acted  in  the  least  beme-
 ficial  way  so  far  We  have  yet  to
 see  the  result.  The  same  person
 happens  to  be  the  Head  of  the  SAIL
 and  the  Secretary  in  the  Ministry.
 The  Holding  Company  idea  is  good
 on  the  whole.  If  one  asks  me  whe-
 ther  the  holding  company  idea  is
 good,  theoretica'ly  I  will  say  that
 there  is  nothing  objectionable  about
 it.  But  it  helps  only  if  there  are
 other  companics  competing  with  each
 other.  That  is  what  happens  in  Italy.
 There  are  other  companies  in  compe-
 tition.  This  would  not  be  the  case
 here.  Therefore,  if  the  hon.  Minister
 is  adopting  the  holding  company  idea
 in  ong  form  or  another,  he  has  to
 bear  in  mind  that  it  may  not  work
 in  the  same  way  in  which  it  has  been
 working  in  courftries  like  Italy.

 Why  do  I  say  that  it  is  virtually  a
 holding  company  idea?  Its  function
 ig  so  wide-ranging  that  it  is  nothing
 short  of  a  holding  company.  The
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 Bill  speaks  of  its  power  to  dispense
 “financial  and  other  assistance”  for
 the  promotion  of  such  measures  as
 are  in  its  opinion  conducive  to  the
 development  of  oil  industry.  Apart
 from  its  wide  financial  powers,  one
 does  not  know  what  “other  assis-
 tance”  means.  So,  its  functions
 are  very  wide-ranging  and  sprawling.
 Therefore,  I  make  bold  to  say  that  3t
 is  a  holding  company  idea  and_  its
 results  are  bound  to  be  such  as  may
 not  be  in  the  interest  of  all  the
 industries,

 Then,  it  is  clear  that  the  strangle-
 hold  of  the  Board  on  the  Companies
 is  going  to  be  Total.  I  have  no  doubt
 that  by  such  an  arrangement,  the
 flexibility  in  action  would  be  very
 much  jeopardised  Jt  would  be  very
 much  a  centralised  body.  Its  am-
 plitude  for  expertise  and  experimen-
 tation  would  be  curtailed.  The  auto-
 nomy  in  management  would  be  very
 much  diluted  That  appears  to  me  on
 the  face  of  if  when  I  go  through  the
 scheme  of  this  Board.  This  centralisa-
 tion,  therefore,  I  repeat,  is  bound  to
 stifte  the  voice  of  real  men  who  know
 their  job,  who  know  their  business

 It  appears  that  the  Head  of  this
 Board  would  be  again  a  bureaucrat
 I  do  not  have  a  specia)  dislike  for
 bureaucrats  because  a  Minister  also
 seems  to  function  many  a  fime  much
 worse  than  a  bureaurrat  TI  really
 do  not  know  whether  the  Minister
 has,  by  this  time,  picked  up  sufficient
 knowledge  in  order  to  make  his  in-
 fluence  sufficiently  felt  on  the  bureau-
 crats.

 So,  with  these  few  remarks,  I  hope
 that  the  hon.  Minister  would  per-
 suade  himself  to  agree  to  the  idea
 of  the  Bill  being  referred  to  a  Select

 Committee.  The  Bill  requires  a
 much  deeper  considerations  than
 what  we  are  able  to  bestow  during
 the  course  of  74

 hours.
 It  is  rather
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 ridiculous  that  quring  24  hours,  the
 House  should  be  expected  to  do  justice
 to  such  an  important  measure.  I  would
 request  the  hon.  Minister  to  consider
 whether  he  would,  even  at  thig  stage,
 agree  to  the  reference  of  the  Bill  to
 a  Select  Committee.

 SHRI  8,  V.  NAIK  (Kanara):  Mr.
 Chairman,  Sir,  हक  welcome  this  Bill.
 At  the  same  time  I  would  like  to
 make  clear  my  own  mind  as  well  as
 that  of  the  hon.  Minister,  so  that  the
 fear  of  ghosts  which  this  country  has
 been  having  is  dispelled

 My  first  pomt  is  about  the  cons-
 fitution  of  the  Board  as  such,  The
 Chairman  of  this  Oil  Industry
 Development  Board,  as  provided  yn
 Clause  3,  is  going  to  be  your  Secre-
 tary  or  Joint  Secretary  or  one  of
 these  people  who  will  be  nominated
 by  the  Centra]  Government.  If  he

 is  going  to  be  a  member  of  the  Minis-
 try,  I  do  not  see  as  to  what  are  the
 disabling  conditions  today  for  him
 to  function  effectively  in  the  matter
 of  oi  exploration  and  development,
 what  are  the  handicaps,  what  are  the
 obstacles,  that  will  be  removed  soun
 after  he  goes  on  this  Board  as  a
 nominee  of  the  Government  and

 starts  functioning  as  an  extremely
 good  Chairman  in  charge  of  the
 development  of  oi]  industry.  I  have
 neither  any  special:  preference  nor
 any  special  dislike  for  hureaucrats
 But  the  question  i4  whether,  in  a  field
 like  0  exploration,  we  should  have
 people  who  have  come  through  the
 entire  process  of  reguiated  thinking.
 Actually,  oil  is  one  such  industry
 which,  cither  in  the  East  or  in  the
 West,  has  been  taken  as  n  special
 field  or  a  sort  of  play-ground  of  these
 people  who  believed  in  laissez  faire,
 free  enterprise,  except,  as  was  stated
 by  Mr.  Chandrappan,  that  the  whole
 of  Siberian  coal  and  oil-fields  are
 being  explored  today-—~with  whom

 are  the  Russians  collaborating  today—
 with  the  Japanese,  With  the
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 Japanese,  With  the  Communist
 people.  I  do  appreciate  that  the  At  a  time  when  we  are  dealing
 multi-national  corporations  have
 done  almost  a  tremendous  smschief  in
 the  economic  world  particularly  the
 poor  countries  much  more  than  the
 hon,  Member  has  contributed  in  both
 the  positive  and  negative  sides.  I
 would  say  that  they  have  done  it.
 But,  an  which  country?  South
 America.  And  through  whom  did
 they  do  it?  Through  the  Chilean
 Army.  This  country  after  all  had
 only  been  subjected  by  another
 multi-national  corporation.  That  was

 calleq  the  East  Indiu  Company,  which
 virtually,  for  a  hundred  years  con-
 trolled  this  country.  I[  have  ro  fears
 about  the  capacity  of  a  multi-national
 corporation  or  any  Western  company
 tu  play  any  mischief  in  this  country.
 As  long  as  the  Indian  Army  is  what
 .t  is,  as  long  as  the  patriotism  and
 loyalty  of  our  soldier,  our  sailor  and
 our  airman  is  there  to  defend  the
 freedom  and  integrity  of  this  country,
 I  um  not  going  to  be  worried  that  a
 General  Electric  Genera]  Manager  or
 an  Exxon  or  Texas  Oil  Company,
 these  Johnnies  will  be  in  a  position
 to  interfere  with  the  Indian  demv-
 cratic  processes  us  long  as  the  people
 like  us,  the  hon.  Members  are  in
 charge  of  Indian  politics.  We  hold
 no  fears  about  the  Western  capitalist
 managerial]  talent  trying  to  come  and
 subvert  it.  We  can  tell  them,  ‘We
 want  your  expertise,  not  your  advice
 and  guidance  as  how  to  run  our
 State,’

 This  ghost  of  multi-national  corpora-
 tions  in  this  country  has  been  over-
 played.  I  would  request  you  to  take
 special  cognisance  that  the  multi-na-
 tional  corporations  are  being  opposed  in
 this  country  not  only  by  our  leftist  poli-
 tical  groups  but  they  are  also  being
 Opposed  by  the  Indian  capitalists
 themselves,  The  Indian  monopoly
 capitalists  and  the  Indian  leftists  are
 united  on  this  one  ground  that  we
 should  have  no  entry  to  these  multi-
 national  corporations  jp  this  country.

 with  the  multi-national  corporations,
 Jet  us  also  have  a  look  at  our  multi-
 Stale  corporations  in  our  own  country.
 The  a:nount  of  mischief  from  State  wo
 Stale  where  the  multi-State  corpora-
 tions  in  this  country  have  been  causing
 is  immense.  Under  the  circumstances,
 if  at  is  going  to  give  us  the  capital  and
 know-how,  import  of  technology—even
 in  that  behall,  we  may  not  be  wanting
 --but  it  is  the  import  of  sophisticated
 instruments,  captal  equipment  and
 machinery,  as  long  as  we  can  dis-
 cipline  them,  I  should  personally  feel
 very  different  about  these  multi-
 national  corporations,  because  when
 we  are  thinking  in  terms  of  a  sixty
 crore  investment,  is  it  not  a  fact  that
 some  of  the  oil  companies  in  the
 West  have  made  60  billion  dollars  as
 their  annual  profit?  I  think  Texaco's
 nett  profit  is  Rs.  60  crores  multiplied
 by  so  many  times.  It  is  nearly  60
 billion  dollars  which  gives  a  fantastic
 sum  of  Rs,  35,000—36,000  crores  of
 profits.  It  is  simply  unbelievable.
 But  it  is  there,

 I  would  like  to  submit  one  more
 thing  for  your  consideration,  Now,
 the  Arabs  have  come  in  this  oil  world.
 Is  there  any  provision  for  this  Oil
 Industry  Board  to  make  use  of  the
 tremendous  amount  of  petro-dollars.
 The  hon.  Minister  has  made  a  deep
 study  of  these  Arab  countries.  Since
 they  do  not  have  the  capacity  to
 absorb  and  they  are  not  ready  to  in-
 vest  it  in  the  banking  structure  of  the
 Western  countries  on  the  basis  of
 long-term  investment  and  the  Western
 banking  system  is  unable  to  absorb
 them  because  the  moment  they  draw
 cheque,  the  bank’s  financial  condition
 is  in  trouble  what  are  we  going  to
 explore  as  a  possibility  of  the  invest-
 ment  of  the  oi]  kings  and  sheikhs.

 There  are  tremendous  amounts  which
 are  accumulating  at  a  fantastic  rate.
 Ig  there  any  scope  for  us  in  the  case
 of  our  investment  whether  in  this
 country  or  with  our  friendly  Arab
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 countries?  The  Persian  Government
 or  the  Iranian  Government  has  shown
 interest  in  some  of  our  projects  hke
 Kudremukh  for  the  exploration  of

 iron  ore  and  processed  ore.  The
 strategy  of  our  economic  development
 will  have  to  change.  They  have  to
 be  given  assurance  that  we  will  nol
 do  like  what  Col.  Gadaffy,  the  Libyan
 strongman  did,  namely,  taking  over
 the  olf  industry,  saying,  we  will  pay
 the  bill  when  the  time  comes  This
 ig  the  position.  A  country’s  basic
 policies  are  based  on  that  country's
 own  enlighteneg  self-interest.  We
 should  explore  the  possibility  of  in-
 vesting  of  funds  from  outside  sources.
 This  again  raises  another  controversy
 famely  the  sea-bed  controversy.  ]
 had  more  than  once  tned  to  draw
 the  attention  of  the  Minister  of  Ex-
 ternal  Affairg  and  the  Minister  of
 Petroleum  to  this  aspect.

 Will  we  be  hold  m  clearcut  terms
 what  wil!  be  our  compromise  for-
 mula?  There  are  vast  sea-bed  areas
 which  lie  within  the  sovereignty  of
 particular  country.  That  may  be,
 according  to  international  law,  upto

 a  distance  of  1061/2  kms.  Now
 China  has  raiseq  the  controversy  that
 this  should  be  extended  to  200  kms
 miles.  It  is  not  today’s  problem,
 it  is  a  futurist  problem.  Whether
 We  agree  with  China  or  not,  the
 Arabian  Sea  ts  considered  to  be  such
 a  storehouse  of  wealth,  that  I  am
 reminded  of  this  story  in  our  purana
 where  it  is  said,  the  gea~-bed  is  the
 abode  of  the  Lord  of  the  Wealth,
 Kubera.  He  has  got  his  abode  under
 the  sea.  That  is  to  say,  the  sea-bed
 is  the  biggest  storehouse  and  it  is
 going  to  be  a  storehouse  not  only
 for  petroleum  but  for  80  many  other
 things.

 MR.  CHAIRMAN:  I  hope  you  are
 met  going  into  the  puranic  aspect  of
 semanddgemanshan.  as  an  cil  explora-
 tear,

 SHR  B.  V.  NAIK:  Even  that  could
 dem

 ©The  original  speech  was  delivered
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 be  relevant,  I  preface@d  my  remarks
 by  saying  thig  is  mot  present  day
 problem;  it  is  not  only  for  the  present
 day,  but  we  have  to  be  relevant  also
 with  all  time  to  come  and  this  is
 precisely  what  my  endeavour  is
 today.

 Therefore,  what  I  am  trying  to
 submit  is  that  if  the  Chinese  Sea  as
 well  as  the  Indian  Ocean  and  the
 Bay  of  Bengal  are  extremely  rich,  I
 think  it  would  be  right  for  this  coun-
 try  to  back  up  completely  the  Chinese
 stand  on  the  sea-beds.  Otherwise,  we
 see  here  that  our  own  Multi-National
 Corporation  would  like  to  change  this
 and,  there  woul@  be  a  tremendous
 amcunt  of  pressure  in  trying  to  parcel
 out  from  the  international  scene  in
 the  world  to  see  to  it  that  they
 become  their  areas  of  development.
 In  the  latest  Twentieth  Century,  later
 half,  they  will  be  the  hurting  ground
 of  the  Multi-National  Corporation.

 I  would  now  say  that  let  us  ap-
 proach  the  Mulfi-National  Corpora-
 tion  and  the  rights  backed  by  them
 tooth  and  nail  at  the  U.N.  And  let
 us  back  China.  Their  position  and
 posture  ,  for  a  flexible  response
 depends  upon  our  own  national
 interests.  These  are  three  things  that
 4  want  to  urge  on  the  hon.  Minister
 who,  with  his  detailed  knowledge  and
 with  his  familiarity  with  the  subject,
 would  be  able  to  enlighten  us  at  the
 time  of  passing  of  the  Bill.

 I  support  this  Bill.
 *SHRI  J.  MATHA  GOWDER  (Nil-

 giris):  Mr,  Chairman,  Sir,  on  the
 On  Industry  (Development)  Bill,
 1974,  I  rise  to  express  my  views.

 At  the  very  outset,  I  would  refer
 to  Clause  15,  which  provides  for  a
 levy  of  cess  ag  preserzbed  in  The
 Schedule.  The  maximum  rate  at
 which  duty  of  excise  may  be  collected
 is  Rs.  00  per  tonne  of  crude  oi]  and
 Ra,  56/.  per  thousand  cubic  metres  of
 natural  gas.  But,  to  begin  with,  it
 ie  proposed  to  reeever  by  way  of  a
 css  in  the  form  of  a  duty  of  excise
 ee

 in  Tamil.
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 of  Rs.  60/.  per  tonne  on  crude  oil
 alone,  If  the  creation  of  such  a
 Development  Fund  is  so  essential,  I

 do  not  understand  why  po  cess  has
 been  jevied  on  the  natural  gas  85
 mentioned  in  the  Scnedule.  I  am  also
 unable  to  understand  why  only
 Rs,  60/-  per  tonne  of  crude  oil  is
 being  levied,  while  the  maximum  rate
 Proposed  is  Rs.  200/-  per  tonne  of
 crude  oi].  Is  it  the  intention  of  the
 Government  to  levy  the  remaining
 amount  of  Rs.  40/-  per  tonne  of  crude
 oi]  at  a  later  date  by  issuing  a  Noti-
 fication  behind  the  back  of  this
 House?  While  I  welcome  the  legisla-
 tive  effort  of  the  Government  for
 developing  oil  industry,  I  do  not
 appreciate  the  manner  in  which  the
 Government  have  proposed  to  levy
 the  cess.  The  Government  should
 have  been  explicit  with  this  House.

 Sir,  I  wish  also  7  point  out  that
 Clause  3  refers  to  the  estublishment
 and  constitution  of  the  Board.
 According  to  the  provision,  all  the
 Members  of  the  Board  are  going  to
 be  nominated  by  the  Government.
 The  Government  will  be  nominating
 5  bureaucrats  as  the  Members  of  the
 Board.  The  remaining  Members  of
 the  Board  will  be  representatives  of
 the  oi]  industry.  Though  in  his  in-
 troductory  speech,  the  hon.  Minister
 of  Petroleum  stated  that  there  will
 be  representation  of  workers  on  the
 Toard,  yet  there  is  no  specific  mention
 of  this  in  the  Bill,  The  entire  House
 would  have  appreciated  if  it  had  been
 specifically  mentioned  in  the  Bill

 self,  +  fie  7  >»  l  £

 In  spite  of  this  deficiency,  |  welcome
 wholeheartedly  the  proposition  of  the
 hon.  Minister  in  fhe  matter  of  giving
 representation  to  the  workers  on  the
 Board,  I  only  wish  that  the  hon.
 Deputy  Minister  of  Railways,  Shri

 Qureshi,  follows  the  footsteps  of  Shr
 Beroosh  and  gives  representation  of
 the  workers  on  the  Railway  Board.
 Shri  L,  N.  Mishra,  the  hon.  Railway
 Minister,  who  was  just  now  sitting
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 next  to  Shri  Borooah,  hus  left  the
 ‘louse.  I  am  sure  that  almost  all  the
 problems  being  confronted  by  the
 Railways  would  be  solved  if  Shri
 L,  N.  Misnra  gives  representation  to
 the  Railway  workers  gn  the  Railway
 Board.  I  hope  that  such  a  happy
 day  comes  about  in  the  very  near
 future,

 Here,  I  would  like  to  make  a
 pertinent  point.  I  would  not  be
 happy  if  such  a  representation  of  the
 workers  38  confined  to  Indian  National
 Trade  Union  Congress,  which  is  con-
 trolled  by  the  rulag  Congress  Party.

 In  fact,  INTUC  is  just  the  ,labour
 wing  of  the  Congress  Party.  The
 representation  of  workers  on  this
 Board  should  be  broad-based.  Since
 Shri  Borooah  hag  made  this  pioneering
 prewosition,  I  hope  he  would  aiso  set
 the  pave  for  giving  representation  of
 workers  fromm  recognised  bodies  like
 All  India  Trade  Union  Congress  which
 also  hus  a  !arge  number  of  workers  on
 its  roll,  Instead  of  bmuiting  workers’
 representation  only  to  INTUC  alone,  the
 proposed  Board  should  also  have  re-
 presentation  of  workerg  from  trade
 union  bodies  like  AITUC.  Then  alone
 this  Board  will  bear  genuine  repre-
 sentative  character  of  the  workers.

 This  Bill  refers  to  the  cess  in  the
 form  of  a  duty  of  excise.  When  it
 is  so  Clear  that  the  collection  of  excise
 duty  will  constitute  this  Development
 Fund,  I  do  not  know  why  the  Gov-
 ernment  should  fight  shy  of  saying
 that  this  is  a  taxation  measure.
 Nobody  can  dispute  fhat  this  cess  is
 an  indirect  taxation.  In  the  recent
 past,  we  have  seen  the  steep  rise  in
 the  price  of  petroleum  products.
 While  the  upper  middie  class  people
 have  stopped  the  use  of  their  cars
 because  of  the  prohibitive  cost  of
 petrol,  the  Government  have  got  plans
 to  produce  small  cars  and  they  also
 five  encouragement  to  the  prodac-
 tion  of  small  cars  like  Maruti,  I
 wonder  whether  there  will  be  any
 market  at  all  for  these  smal!  cars  in
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 view  of  the  steep  rise  in  the  price  of
 petrol  I  refer  to  this  because,  if  as
 a  result  of  this  development  cess  the
 Plice  of  petroleum  products  gues  up
 sill  further,  the  country  will  be
 wasting  ifg  production  capacity  m
 manufacturing  small  cars  If  through
 this  cess  the  ol  industry  develops
 and  the  price  of  petroleum  products
 comes  down,  then  some  worthwhile
 purpose  would  be  achieved  Other-
 wise,  if  the  price  of  petroleum  pro-
 ducts  continues  to  rise,  there  will  be
 less  and  less  demand  for  petroleum
 products,  which  will  also  indirectly
 affect  our  country’s  economic  growth

 I  woulg  like  to  knoy  fiom  the  hon
 Minister  whether  any  long-term  plan
 has  been  chalked  out  for  augmenting
 the  indigenous  production  of  crude
 oil  and  for  gradual  reduction  in  the
 price  of  petroleum  products

 Here,  I  would  lke  to  know  whethcr
 the  Government  have  got  an  con-
 crete  plan  for  covering  the  entire
 coast-line  of  our  country  in  regaid
 to  off-shore  prospecting  of  ol  In
 Tamil]  Nadu  we  have  the  longest
 coast-lne  from  Madras  to  Kanya
 Kumar  It  xs  not  enough  that  pro-
 specting  is  done  7  the  off-shore  of
 Bombay  coast  We  should  become
 self-sufficient  in  oll  by  prospecting
 for  oil  on  the  entire  coast-line  of
 country,  especially  in  the  long  coast-
 lne  of  Tamil  Nadu  We  should  have
 concrete  proposals  for  reducing  oul
 dependence  on  foreign  countiics  lke
 Iran  or  Iraq  in  thig  matter  I  want
 to  know  what  steps  have  been  taken
 in  this  direction  by  the  Government

 Sir,  it  as  reported  that  this  Bill  »
 based  on  the  recommendation,  of
 Malaviya  Committee  Malaviya  Com-
 mittee  has  also  recommended  that  the

 powers  which  are  concentrated  in  the
 hands  of  Oil  and  Natura]  Gas  Com-
 mussi0n  should  be  decentralised.  The
 Committee  has  also  quoted  the
 mstances  of  Drilling  Engineers  having
 to  wait  inordinately  for  the  sanction
 of  the  ONGC  even  if  they  want  to
 drill  one  foot  mare  in  the  bowels  of

 the  earth  Naturally  this  delays  the
 prospecting  of  ol  within  the  country.
 I  want  to  know  what  steps  have  been
 taken  by  the  Government  to  decen-
 tralise  the  powers  which  are  now
 with  the  ONGC.
 We  head  recently  that  oo  has
 been  struck  m  the  offshore  with  the
 help  of  Sagar  Samrat.  It  78  also  re-
 ported  that  two  or  three  more  Sagar
 Samrats  would  be  required  to  cover
 the  enture  offshore  on  our  long  coast-
 line  I  would  like  to  know  whether
 this  Development  Fund  will  be  in  a
 position  to  finance  the  purchase  of

 two  or  three  more  Sagar  Samrats,  so
 that  indigenous  production  of  ail
 could  be  augmented  substantially

 In  the  end,  I  would  like  to  have  a
 ‘ategorical  assurance  from  the  hon
 Vimstcr  that  this  Cess  will  not  lead
 to  further  increase  in  the  price  of
 petroleum  products  I  would  also  lke
 to  know  from  him  whether  the  Gov-
 ernment  hove  formulated  any  long
 term  programme  for  the  development
 of  ol  industry,  simultaneously  with
 the  creation  of  this  Fund

 श्री  नाथ राम  मिर्धा  (नागौर)  :  सभापति

 जी,  यह  बिल  जो  बरुआ  साहब  ने  इस  सदन

 में  पेश  किया,  इसके  पीछे  जो  भावना  है
 कौर  जिस  तरीके  से  इस  उद्योग  का  विकास  करने

 की  देश  को  भ्रावश्यकता  है  उससे  मेरी  सहमति

 है।  पर  जिस  तरीके  से  बिल  वे  लाये,  एक

 सीक्रेट  बिल,  क्‍योंकि  रूल्स  में  प्रोविजन  था

 कि  सीक्रेट  बिल  जाना  चाहिए  उसके  जो

 उन्होने  ग्राम  रिजर्व  दिए  कि  चार  मिलियन

 टन  तो  उत्पादित  होता  है  जो  एन०  जी०  सी०

 के  जरिए  बाकी  उत्पादन  होता  है  कुक  इडियन
 घायल  के  जरिए  शौर  48,000  देते

 उत्पादन  हाता  हैं.  वर्मा  शेर  के  जाति

 ता  वह  शायद  कुछ  गड़बड़  कर  देंगे

 इसमे,  टेक्स  इलेवन  हो  जाता  इसलिए  प्रोटेक्शन

 केतौर  पर  सीट  बिल  बहू  लाये।  उनकी

 यह  दलील  हमारे  गले  उतरती  नहीं।  जिस

 ड्रामा  के  साथ  वह  इसको  लाये  उसकी  भाव-
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 wore  नहीं  थी।  श्राप  सुबह  कम्पनी  के  पास
 झपना  एक  आदमी  भेज  कर  दिला  देते  वह
 देखता  क्‍या  स्टिक्स  हैं  और  उसका  पता  लगाकर
 श्राप  यह  कर  सकते  थे  ।  यह  बहत  सिम्पल
 चीज़  थी।  पर  सामने  ड्रामा  किया  शौर
 जो  भी  प्रापक  आार्गुमेट्स  हैं  वह  ऐसे  बढ़िया

 आर्गुमेट्स  नही  है  जिनसे  कि  हम  को  सन्तोष

 हो  जाये  ।  हू  हमारे  गले  उतरे  नहीं  ।  खैर,

 वह  स्टेज  तो  चली  गई  1

 अब  इस  बिल  के  जरिए  जो  छापने  कहा  है
 कि  एक  बोई  बनायेंगे  कौर  उसकी  रचना  कैसी
 होंगी  उसका  अपने  विवरण  दिया  है।  दूसरे
 शापने  तक  टन  पर  60  रुपए  टैक्‍स  लगाया  है  1

 कुल  मिलाकर  श्रमिकों  48  करोड़  रूपए  मिलेंगे  |
 मालवीय  कमेटी  की  जे।  नशा  थी,  उसके  पोते  भावना

 थी  कि  पेट्रोलियम  प्रॉडक्टस  पर  आप  से  सा  लगाये
 तो  उसका  एकाउन्ट  बडा  बनता।  पेट्रोलियम
 प्रॉडक्ट्स  बहत  हैं,  उस  पर  शाप  एक  दो  पैसा  भी
 लगाते  तो  उसमे  इलेवन  की  गज़ा दश  भी  नहीं
 थी  और  वह  रुपया  तादाद  में  बहुत  बड़ा
 होता।  ज्यादा  रूपए  की  मापकों  जरूरत  भी  है
 छापने  बताया  7700  करोड़  रुपया  खर्च
 करने  की  गुजारा  है  क्योकि  आपने  कहा  है  कि

 गस  निकली  है.  कुआ  खोदा  है  फिर  उसको  गैस  वे
 काम  में  लाना  है  या  तेल  निकाले  तो  उसको
 पाइ  लाइन  से  जोडना  है  कौर  फिर  रि फाइन
 करना  है।  यह  लम्बा  प्रोसेस  है  सके  लिए  रुपए
 की  जरुरत  है  झगर  उस  तरीके  से  ड्राप  लगाते
 तो  ज्यादा  रुपया  कारकों  मिलता  पर  आपने
 एक  सिम्पल  तरीका  पढ़ा।  खेर जो  तरीका
 आपको  सुझा  वह  भागने  किया  क्योकि  शापने  भी
 देखा  कि  बहती  गगा  है  मैं  भी  हाथ  घो  लू  ni  देश

 में  एक  हवा  बह  रही  है  कि  झा थिक  स्थिति  खराब

 है  इसलिए  चव्हाण  साहब  भी  झा  गए,  मिश्रा  जी  भी
 था  गए  कौर  बाप  भी  श्री  गए  कि  हम  देश  के
 विकास  के  लिए  यं  है,  समस्या  हल  करने  के

 लिए  कराये  है  पर  मुझे  यकीन  नहीं  होता,  रुपया
 बाप  लेते  हैं,  प्रभी  भाप  कह  रहे  थे  कि  बड़ी
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 मुसीबत  है,  हमारे  पास  यह  नही  है,  वह  नहीं  है,

 हम  खर्चा  नही  कर  पाते  है।  आपके  मन्त्रालय से

 हमे  विशष  तौर  से  शिकायत  है  कि  फर्टिलाइजर

 का  जो  प्रोडक्शन  चौथी  योजना  में  होना  चाहिए
 था  उसमे  श्राप  मिजरव्ली  फल  हुए  है।  आपके
 जो  कारखाने  शुरु  हए  उनको  जिस  टाइम  पर
 खत्म  होता  था  वह  ग्राम  तक  भी  बनकर  तेयार
 नही  हो  पाये  है  वह  पच्ची  योजना  के  मिडिल
 या  अन्त  तक  तैयार  होंगे  7  इसलिए  आपके

 मन्त्रालय  के  प  नफमेन्स  से  मुझे  वडा  असंतोष  है  ।
 सदन  के  और  कितने  लोगो  को  अस तोप  है,  मैं

 कह  नहीं  सकता  ।  मैं  समझता  हु  आपके  लिए
 रुपए  की  कोई  प्राब्लम  नहीं  है,  आपकी  प्राब्लम
 है  आपका  काम  करने  का  तरीका,  आपका  उलको

 आ्राडिनेशन  ।  भ्रामक  सारे  तौर  तरीके  जो  है,
 आपका  जो  काम  होता  हैं  उसमे  मनी  प्राब्लम  नही
 है  बल्कि  काम  करने  का  तरीका  ही  प्राब्लम  है।
 अभी  आप  48  करोड़  रूपए  के  साथ  यह  शस्त्र
 लेकर  जाये  है  कि  बोर्ड  बनायेंगे।  बोई  बनायेंगे
 किन  लोगों  का  ?  तीन  आपके  मंत्नालय  के,  दो
 वित्त  मवा लय  के,  पाच  वार्पोरिशन्स  के,  एक  के
 लिए  आप  लेबर  पर  जोर  दें  रहे  है  और  फिर
 ह: आ  कोई  और  हो  जायज़ा  जिसको  भी  बाप  बना
 देगे।  मेरी  समझ  में  नहीं  आता  यह  बोर्ड  क्‍या
 रोशनी  करेंगा  ?  मझे  नवीन  नहीं  है  आपके
 बाई  |  राह  किस  तरह  वा  बोर्ड  है,  किस  तरह
 वा  ढांचा  है,  किसको  चेयरमेन  बनाया,  क्‍या

 दफ्तर  होगा  क्या  खर्चा  झायेंगा,  यह  सारा रा-
 फन  लिया  जो  है  मैं  समझता  7  भाप  इस  पर  खर्चा

 बढ़ा  देगे।  जो  48  करोड  रुपया  आयेगा  वह
 कसालिइटड  पड  मे  चला  जायगा  |  उसमें

 कितना  आपको  मिलना,  बोर्ड  कया  योजनाके

 देगा-वह  नक्शा  हमारे  सामने  नहीं  है।  इससे
 घायल  की  बढोतरी  होगी  या  नही,  पता  नहीं  ।

 इतनी  वप्म्पनिया  कार्पोरेशन  और  इतने  एक्सपर्टस
 होते  हुए  हलाकि  पेट्रोलियम  का  उत्पादन  बढ़ा
 हे  तहत  के  मुकाबल  में  पर  आज  जितनी  जारी

 है  उसके  मामले  भें  आप  भी  मानते  है  वह  कूछ

 भी  नही  है-सिर्फ  एक  पिंहाई  है।  पेट्रोलियम  क
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 जो  और  प्रोडक्टस  हैं,  जैसे  खाद  है  उसकी  आज
 देश  में  कमी  है।  इसमे  बोर्ड  कोई  नयी  रोशनी
 करेगा,  यह  बात  मरी  समझ  में  नहीं  शाई
 बिल  आप  लाये  हैं  लेकिन  झगर  श्राप  48  करोड़
 रुपया  ही  लेना  चाहते  थे  तो  और  तरीके  से  भी
 लें  सकते  थे।  इस  बिल  को  इतने  पैराफ़ीन-
 जिया  के  साथ  लाने  की  क्‍या  जरुरत  थी?  श्राप

 कहते  60  रुपया  ज्यादा  लगेगा  कौर  उसके  लिए
 बाप  एक  इलाज  ही  ने  बाते  |

 इसलिए  यह  जो  बोर्ड  बन  रहा  है,  इसमे  कितने
 टेकिनकल  झ्रादमी  होगे  या  नही  होगे  क्यों  4  यह
 सारा  काम  टे  क्ति कल  है  पर  भाप  4  स,  और  को
 बिठा  देंगे ।  आपने  कहा  मी  मसें  प्रति

 रहेगे,  क्यो  भ्र लग  रहें  गे  मंत्री  जी  की  तो  सबसे  बडी
 जिम्मेदारी  है।  लेकिन  ड्राप  रवैये  भ्र लग,  इन्द्रक
 रखेगे  दूसरे  के  करे  पर  सौ र  उसको  चलायेगा  कोई
 तो  यह  तरीका  ठीक  नही  है।  मेरे  खयाल  से  इस
 बोर्ड  से  इस  देश  की  बडी  सास्थाये  हल  होने  नहीं
 जा  रही  हैं।  आपके  मता लग  पर  वर्दी  जिनमें-
 दरिया  है।  रुपया  होते  हुए  भी  उनको  नहीं
 सिखाया  गया  है  --पराजय  तक  का  यह  हमारा

 तजुर्बा  है।  बाई  के  जरिए  केसे  इसको  निभायेगे
 इसका  मुझे  पता  नही।  में  यह  निवेदन  करना

 चाहता ह  कि  यह  रुपया  कयालिडेटंड  फट  मे
 जायेगा  आपके  हाथ  में  कितना  करायेगा  यह  भी

 नही  कह  सकते  ।  वह  तो  देश  की  जो  प्रायर्टोन  है
 उनके  साथ  जुड़ेगा।  श्री।  मांगेगे  ता  जायका  भा
 दत्त  करोड़  मित्र  जायेगा  कंसोलिडेटेड  फल  में
 जाने  के  बाद  वह  रुपया  विकास  मे  ही  लगे  इस
 वात  की  क्या  गारन्टी  है  ?

 खास  तौर  ते  उधर बेठने  वाले  एक  साथी  ने  जो
 मोशन  दिया  और  उसके  साथ  से  जो  भ्रपनी  दलील
 दी  मैं  कहना  चाहता  हु  कि  उनको  एक  ही  चश्मा
 सभा  रह.  है।  छापने  भी  कहा  कि  रूस  वालों

 ने हमारी  बडी  मदद  की  |  गंसनिकल  गई,  कुये
 बनारहे हैंतो  वह  बडी  अ्रच्छीवात  है।  रूस
 वाले  हमारे  दोस्त  है,  भाप  उनके  लिए  भागते

 हैं  तो  में  हुम  भी  समझते  हैं  कि  पर  दुनिया  के

 एक  बड़े  विशाल  क्षेत्र  में  जहां  जोगी  के  भास
 निजी है  जहाँ  धन  है  जहा  साधन है  अपनी
 कल  से  उनका  यूज  करने  को  क्षमता  रखते
 है  उसके  पीछे  भ्रनतेसेसरी  डर  होना-बह  भी
 आपकी  यह  काले[चिण्मे  से  देखने  की  प्रगति  का

 होना  इस  देश  के  लिए  घातक  है  भौर  मै  उसका
 भी  बहुत  घोर  विरोध  करता  हू  ।  इसके  लिए
 मैंने  काफी  कह  दिया  कौर  ज्यादा  कहने  की
 जरूरत  नही  है  ।

 श्राप  इस  बोर्ड  मे  मजदूरों  का  प्रतिनिधि
 बढाना  चाहते  है  तो  मजदूरों  सें  हमारा  कोई
 बैर  नही  है  पर  जैसा  शाखा  जी  ने  कहा  हमारा

 तजुर्बा  बहुत  खराब  हे  ।  जैसलमेर  मे  एक  कुबा
 लेकर  बैठे  कब  से  कह  रहे  है  वहा  तेज  है  पडोस  मे

 तेल  निकला  है  तो  हमारे  प्रायः  एक्सप्लोरेशन
 की  हालत  बिल्कुल  खराब  है।  ग्रा पके  सभी  लोग

 जोधपुर  पड़े  रहते  है  -  तीन  चार  महीने  आपका

 कोई  मजदूर  रिट्ज  पर  नजर  नही  प्राया  ।  श्राप
 उनकी  तारीफ  कर  रहे  है  हमे  भी  खुशी  है  श्राप

 बोर्ड  मे  मजदूरों  का  प्रतिनिधि  बैठाकर  इस  देश
 का भला  करे  तो  उसपर  कोई एतराज  नही  है  ।
 पर  जैसा  शिवनाथ  सिह  जी  ने  कहा  गांवो  में  एक
 एक  बोतल  मिट्टी  के  तल  के  लिए  रोते  है  ।  जनता
 का  कोई  झ्रादमी  श्राप  बोर्ड  में  रखे  जिसको
 ज्ञान  हो  और  वह  आपसे  सवाल  पूछ  सके  लेकिन
 प्रा पने  तो  ब्यूराक्रुट्स  का  झमेला  बनाकर
 खडा  कर  दिया  है  जिससे  कोई  लाभ

 होने  वाला  नही  है  1  मेरा  मत  है  कि  इसके  कम्मो-
 जीत  को  ठीक  करने  की  जरूरत  है।  श्राप

 जिम्मेवारी  लीजिए  |  प्रखर  का।  प्रति  ही

 जायेंगे  तो  वह  गैर-जिम्मे  दारी की  चीज  होगी।
 श्राप  इसके  बेयर भी  न  बने  ताकि  हम  झापसे  पूछ

 सके कि  इस  बोर्ड  ते  रिया  काम  क्रिया  है।  में

 तम् रता पूर्व  क  निवेदन  करना  चाहता  हूं  कि

 भावना  हमारी  भो  वही  है  कि  इसका  विकास

 श्राप  करे  क्‍योंकि  आज  दुनिया  में  कासीस  हो
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 war है  एनर्जी  का  ।  गंगा  बहू  रही  है  प्राय
 होने  से  मत  चूको  बाप  भी  करो।
 कौर  ज्यादा  करो।  पर  काम  श्राप  का
 खराब  है  और  उस  को  ठीक  करने  के  लिये
 जब  तक  शाप  सद  प्रयलशील  नहीं  होगे
 लारा  मामला  पेट्रोलियम  मिनिस्ट्री  का

 बिगड़ा  हुआ  रहेगा  I  यह  में झाम  तौर  से

 कहना  चाहता  हूं  t

 773

 *SHRI  BIREN  DUTTA  (Tripura
 West):  Mr.  Chairman,  Sir,  I  have

 carefully  listened  the  speech  “of  hon.
 Minister  wherein  he  was  detailing
 the  objects  of  this  legislative  mea-
 sure.  I  have  also  heard  carefully
 the  preceding  two  speeches  of  the
 hon.  Members  belonging  to  the  Con-
 gress  party.  A  few  days  ago  the  hon
 Minister  had  given  us  to  know  about
 the  scheme  of  exploration  of  the  oil
 resources  of  the  country  with  our
 own  resources.  Unfortunately  the
 ideas  of  the  hon.  Minister  do  not
 find  a  proper  reflection  in  the  present
 Bill.  I  woulg  like  to  say  it  very
 clearly  that  the  Soviet-Japan  Coope-
 ration  is  just  one  thing  and  keeping
 in  view  the  prevailing  economic
 situation  in  the  country,  it  would  be
 altogether  a  different  thing  if  we  in-
 vite  the  multinational  companies  to
 our  country  for  the  purpose  of  ex-
 ploration  of  the  oil  resources.  It  may
 be  that  with  the  assistance  of  these
 multinational  companies  we  may  be

 benefited  a  little  but  in  the  Jong  run
 there  is  no  doubt  that  our  indepen-
 dence  and  the  nationa]  interests  are
 boung  to  be  put  into  jeopardy.  In

 this  world  today.  no  one  bothers  for
 the  weak  The  hon  Members  from
 the  Congress  party  have  already
 stated  that  the  members  of  the  Board
 which  this  Bill  proposes  to  set  up.
 wih  not  care  for  anyone  and  there
 will  be  no  direct  parliamentary  con-
 tro]  on  them.  In  these  circumstances
 ह  cannot  rule  out  a  situation  where
 these  multinational  companies  will
 develap  and  exert  an  al]  pervading
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 influence  and  use  these  members  as
 their  own  tools  and  make  them  work
 against  tne  interest  of  the  nation.

 We  have  already  even  how  these
 multinational  companies  have  gone
 to  the  extent  of  changing  established
 Governments  in  the  different  parts
 of  the  country  and  also  how  they
 have  succeeded  in  installing  puppet
 Governments  into  power  which  serv-
 ed  their  own  interests.  J  would
 therefore,  very  strongly  oppose  the
 views  of  the  hon.  Congress  Members
 who  were  trying  to  champion  the
 cause  of  the  multinational  companies
 and  I  would  urge  that  it  would  not
 be  a  step  in  the  right  direction  and

 not  mn  nationa)  interest  In  view  of
 all  these,  it  would  be  prudent,  right
 at  the  very  outset  to  be  cautious  and
 ta  move  carefully  in  this  matter.

 Now,  I  would  like  to  say  a  few
 words  about  the  provisions  of  this

 Bill.  Sir,  the  hon.  Minister  had
 stated  that  gas  has  been  located  in
 Tripura  and  that  a  Central  team  will
 he  sent  there.  I  had  a  talk  with  the
 Chairman  of  the  ONGC.  First  he
 sBid  that  he  did  not  get  the  report
 about  the  discovery  of  gas  in  Tri-
 pura.  Of  course,  there  was  a  lot  of
 bungling  in  the  administrative  set  up
 of  the  ONGC  in  Tripura,  and  I  must
 acknowledge  with  gratitude  that  the
 hon.  Minister  haq  taken  steps  to  re-
 move  the  project  manager  from
 there  The  Chairman  had  _  stated
 that  the  gas  found  at  Tripura  can  be
 exploiteqg  on  commercia]  basis  and
 if  it  js  done  then  the  entire  cost  of
 oil  exploration  can  be  met  out  of
 that  earning.

 *SHRI  D  K.  BOROOAH:  Sn
 ale  supporting  the  Bill.

 you

 *SHRI  BIREN  DUTTA:  Yes.  द
 support  the  Bill]  but  while  doing  39
 T  would  like  to  tell  him  that  some
 orovisions  should  have  been  made  in
 the  Bill  which  would  have  helped
 the  backward  States  of  Tripura  and

 *  The  original  speech  was  celivered  in  Bengali.
 24  LS—9.  g
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 Assam,  which  are  oil  rich,  to  get
 some  positive  benefit  out  of  the  earn-
 ings  that  is  contemplated  in  this  Bill
 but  unfortunately  no  auch  provision

 ‘is  there.  I  woulg  request  the  hon.
 Minister  that  the  difficulties  of  these
 backward  States,  which  contribute
 substantially  in  catering  to  the  oil
 needs  of  the  country  should  be  kept
 in  view  and  suitable  provisions  for
 financial  allocations  for  oi]  explora-
 tion  etc.  may  be  made  in  the  Rules
 when  they  are  framed.

 While  introducing  the  Bill  the  hon.
 Minister  has  spoken  about  the  need
 for  soliciting  workers’  cooperation  in
 running  the  Board  and  he  has  cate-
 gorically  stateg  that  at  least  one
 workers’  representative  will  be  there
 in  the  Board  and  I  must  congratulate
 the  hon.  Minister  for  this.  Though
 the  Bill  itself  does  not  provide  for
 this,  the  hon.  Minister  will  introduce
 this  provision  through  his  own  am-
 endment.  Now  the  question  is  who
 will  be  the  representative?  Which
 category  of  workers  he  will  repre-
 sent?  These  questions  have  also  been
 raised  by  my  friends  in  the  Congress
 henches.  The  whole  controversy  and
 uncertainty  could  be  eliminated  if
 it  was  made  clear  in  the  emend-
 ment,  the  categories  of  workers  who
 would  be  eligible  to  choose  their
 representative  to  be  represented  in
 the  Board.  But  we  are  keeping  it
 vague.  Sir,  the  hon.  Minister  has
 rightly  stateq  that  aided  by  workers’
 cooperation,  the  working  of  the
 Board  would  become  very  easy.  But
 I  am  sorry  to  say  that  the  officials
 of  ONGC  do  not  equally  share  his
 view.  Even  when  the  recognition
 is  given  to  an  union,  the  local  officials
 ignore  it  and  create  obstacles.

 *SHRI  D.  K.  BOROOAH:  Which
 Union  you  are  talking  of?

 :  SHRI  BIREN  DUTTA:  There  is
 only  on  Union  in  Tripura.  They
 have  been  recognised  by  the  ONGC,

 the  matter  personally  and  set
 the  things  and  fully  enlist  the  work-
 ers  cooperation  which  is  80  essen-
 tially  needed  now.

 Sir,  according  to  an  Oil  India  pub-
 lication  there  are  many  areas  in  the
 country  which  have  prospects  of  oil
 resources.  In  many  of  these  places,
 oi]  exploration  work  was  taken  in
 hand  but  unfortunately  they  were
 withdrawn  just  when  a  littl  more
 progress,  would  have  yielded  posi-
 tive  results.  This  was  so  in  West
 Bengal  and  in  other  places  too.  I
 would  therefore  urge  upon  the  hon.
 Minister  that  he  may  please  make
 suitable  provisions  in  the  rules  so
 that  priority  should  be  given  to  these
 areas  which  have  been  identified  as
 being  a  perspective  oj]  bearing  area
 and  where  preliminary  work  was
 undertaken  and  make  guitable  finan-
 cial  allocations  so  that  the  explora-
 tion  work  which  remained  unfinished,
 are  undertaken  once  again,  and  com-
 pleted  successfully.

 With  these  words,  Sir,  ]  would
 conclude  my  speech.

 SHRI  RAJA  KULKARNI  (Bom-
 -न:  ir,  Ino  doubt
 welcome  the  Bill.  The  step  that  has
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 been  taken  in  creating  a  fund  and  hav-
 ing  a  new  machinery  in  the  form  of  a
 Board  is  no  doubt  a  very  right  step
 at  the  right  time.  The  oil  industry,
 mm  its  development,  has  to  fight  both
 at  the  international  leve]  and  at  the
 national  level.  At  the  international
 level,  for  the  last  2  years,  we  were
 struggling  not  only  on  the  question
 of  price  but  also  on  the  question  of
 availability,  Fortunately,  with  the
 efforts  of  our  Petroleum  Ministry
 and  the  Minister  in  particular—to
 whom  I  pay  my  compliments—we
 have  been  able  to  get  into  Govern-
 ment  to  Government  leve]  agree-
 ments  Within  8  months,  we  had
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 three  or  four  international  agree-
 ments  with  the  Middle  East  countries
 and  the  question  of  availability  is
 resolved  to  a  large  extent  Not  only
 here  but  even  in  the  Middle  East
 countries,  we  have  entered  into
 agreements  for  offshore  exploration.

 MR  CHAIRMAN:  He  may  continue
 on  the  next  day

 38  hrs

 The  Lok  Sabha  then  adjourned
 till  Eleven  of  the  Clock  on  Tuesday,
 September  974/Bhadra  896
 (Saka)


